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LEGISLATIVE ASSEMBLY
Thursday, 18th March, 1943.

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBERS SWORN: _ _
Mauivi Muhammad Hussain Choudhury, M.L.A. (Bakarganj cum Faridpur.
Mubammadan Rural): ' .
Mr. Harry Greenfield, C.LLE., M.L.A. (Government of India: Nominated
Offieial) .

STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS. :
OFFICERS DISCHARGED FROM BSERVICE OF THE FORMER BENGAL AND NORTH
WESTERN RaiLway. -

$329. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member for
Railways please state: .

(a) the number, separately, of high and subordinate officers of various grades
end Departments discharged from the service of the former Bengal and North
Western Railway when taken over by the Oudh and Tirhut Railway in 1943;
and :

(b) the number of Hindus, Muslims, Anglo-Indians, Christians and Sikhs
discharged ? . .

The Honourable Sir Edward Benthall: (a) and (b} Sixteen subordinate
employees of the former Bengal and North Western and Rohilkund Railways
were not re-employed when the State took over management. Of these, 13 were
Hindus and three were Muslims.

HeAD CLEEREK OF ESTABLISHMENT BRANCH, DELHI TELEGRAPH ENGINEERING
Drvision.

330. *Syed Ghulam Bhik Nairang: (a) Will the Secretary of the Posts and Air
Department be pleased to state whether the post of the Head Clerk, Establish-
ment Branch, Telegraph Engineering Division, Delhi, has been held by the same
incumbent for the last 6 vears or more? If so, why was this man not shifted
after three years according to rule? .

(b) Is the same man getting extension after extension to the detriment of
those whose promotion is blocked by his superannuated presence?

(¢) Are Government prepared to allow him to retire and to allow others to
lie promoted or at least to shift him to some other place? If not why not?

Sir Gurunath Bewoor: (a) Yes. Appointments of Head Clerks of Engineering
Divisions are not tenure posts. The question of preseribing a fixed period for
“tenure of such posts is, however, under consideration.

(b) and (¢). Do not arise in view of the reply to part (a) of the question.

Syed Ghulam Bhik Nairang: May I know with reference to answer to part (a)
of the question whether the present incumbent of the post of Head Clerk is a
&lhi Kayast who throughout his service except for three yzars has been at

1hi ? .

Sir Gurunath Bewoor: I am afraid 1 must ask notice of that question.

Syed Ghulam Bhik Nairang: Is the Honourable Member further able to tell
me whether the present Divisional Engineer is also a Kayast and is, therefore,
favourably inclined towards this gentleman?

Sir Gurunath Bewoor: I know that he is a Hindu and he comes from the-
Central Provinces but T am not aware whether he is a Kayast or not and T have
no reason to think that he is favourably inclined to anybody.

Syed Ghulam Bhik Nairang: Is he a Srivastava?

8ir Gurunath Bewoor: His name is Srivastava.

tAnewer to this question laid on the table, the questioner being absent.

(1221 ) . N
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Pavciry or MusLius IN THE DELHI TELEGRAPH ENGINEERKING L1V1S1ON.

38l.,*Syed huiam Bhik Nairang: (a) Will the decretary ot the rosis and
-Air Department be pleased to state whether it is a fact’ that tne bivisional
kingineer, the Sub-Divisional Otficer, the Construction Officer, the Accountant
Jud both the Head Clerks in the Delht Telegraph Engineering Division are
Hindus?

(b) Is it not a fact, that as a result of the present regime, the recruitment
of Muslims is suffering as the proportion of Muslims recruited being hardly 20
per cent. although the proporudn required for Delhi is 50 per cent.? If so,
does the Honourable Member propose to consider the qiestion of posting at
least a Muslim Accountant and a Muslim Head Clerk there?

Sir Gurunath Bewoor: (a) Yes.

(b) The reply to the first part is in the negative. The latter part does not
arise.

Syed Ghulam Bhik Nairang: With reference to the answer to part (b) of the
yuestiou, may I know if there were as many as 500 applications from Muslims

“and this small percentage that I have complained of was selected in spite of
inore candidates being available and in spite of the fact ¥hat 50 per cent. was the
minimum fixed for Delhi? )

Sir Gurunath Bewoor: | am not aware to what particular class of recruits
the Honourable Member is referriig because the recruitment made is of clerks
mistries, line men and inferior servants. The recruitment of clerks and tele,—
phone operators is made by the Postmaster General and not by the Divisional
Engineer who nerely appoinis them. The other inferior servants and line men
are recruited locally. The number of Muslims recruited in the last three years
for all appointments except those of lady telephone operators has been well above
20 per cent. of the total recruitment in each cadre and varies from 36 per cent.
to 55 per cent.

Un~accounTED TwIN WIRE IN THE DELHI TELEGRAPH ENGINEERING DIVISION.

332. *Syed Ghulam Bhik Nairang: (a) Will the Secretary of the Posts and
Air Department be pleased to state whether it is a fact that the present Divi-
sional Engineer, Telegraphs, Delhi Division, could not give a proper account of
3.000 yards of twin wire in connection with the bpening of the Avenue
Exchange?

(b) Did a Deputy Postinaster-General, Lahore, after checking the store,
alsc come to the conclusion that the above mentioned wire could not be account-
ed for by the present Divisional Engineer? If so, what action has been taken
bv the Department in the matter?

Sir Gurunath Bewoor: (a) and (b). The facts are not as stated. It is true
that a full record could not be found of the manner in which certain wire had
been utilised in the Delhi Division during 1942. The matter is stll under
detailed investigation of the Postmaster General and the Department will
take adequate steps to ensure proper accounting in the future. There is no
evidence of misappropriation
REVERSION OF A MUSLIM MONITOR IN THE DELHI TELEGRAPH ENGINEERING DIVISION.

333. *Syed Ghulam Bhik Nairang: (a) Will the Secretary of the Posts and
Air Department be pleased to state whether it is a fact that a Divisional Engi-
neer, Telegraphs, is not empowered to sanction selection grade promotions or
to revert selection grade officials?

(b) Was a Junior Selection Grade Monitor, a Muslim. reverted by the Divi-
sicnal Engineer, Telegraphs, Delhi Division, and posted as an ordinary Operator
in an Exchance where there is no Selection Grade post without issuing a charge-
sheet and without takine the defence of the official concerned?

(c) If the answers to (a) and (b) be in the affirmative, what steps do Gov-
ernment propose %o take to prevent the recurrence of such cases?

Sir Gurunath Bewoor: (a) A Divisional Engineer, Telerraphs, is not com-
petent to make appointments to selection grade posts but he is empowered to
revert selection grade officials.
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(b) The facts are not as stated by the Honourabie Member. As a result ct
an adverse report regarding lus conduet, a Muslim lower selection grade Monivor
was transterred by the J)Awsxonal Engineer, Telegraphs, Delhi J)1v1s10n from
the Exchange where he was working tc another rxchunge where there is no
lower seleciion grade post, pending enquiry into the case. This official is con-
tinuing to draw pay mn the lower selection grade until a decision has been reached
on the charge-sheet which has already been served upon: him.

(c) Does not arise in view of the replies to parts (a) and (b).

Syed Ghulam Bhik Nairang: Can the Honourable Member tell me whether
it is a fact that it was on the 19th February that this particular man was revert
ed and it was not till the Ist March, ten days later, that a charge-sheet was
sent to him for explanatiou?

Sardar Sant Singh: On a point of order, Sir.. Is it permissible to ask ques-
tions about the individual members of the cominunity on the floor of the House?

Mr. President (The Honourable Sir Abdur Rahim): Yes, if there is a question
of principle involved or whether the communal proportions are observed or not.

Sir Gurunath Bewoor: This is not a question of communal proportion. This
Is a question of a particular Muslim Monitor in a telephone exchange who has
been transferred to another exchange pending an inquiry into the chdrﬂes aguinst
- him. I am not aware of the e‘{act

Mr. President (The Honourable Sir Abdur Rahim): The question has been
allowed and the Honourable Member can reply.

Sir Gurunath Bewoor: I am replying to the Honourable Member. I am not
aware of the correctness of the dates which the Honourable Member has mention-
ed; but if it has taken ten days to serve a charge-sheet, I do not think that time
could in any way be considered as too long, because, when a charge-sheet 1=
iramed after a complaint has been received, a preliminary inquiry is made in
order 1o see whether there is a prima facie case for framing a charge-sheet.

Syed Ghulam Bh'k Nairang: Can the Honourable Member tell me as a
fact that a preliminary inquiry was made before an order was passed on 19th
February transferring this man to another exchange or-he simply presumes from
the procedure which he has in his mind that it must have taken place?

Sir Gurunath Bewoor: All I have got here is this that two lady opera-
rors made serious personal complaints to the Divisional Engineer, Telephones,
regarding the behaviour and language of this particular lower selection grade
Monitor. It was considered undesirable, in view of this complaint, to continue
to keep the Monitor in that particular exchange where there are a large number
of lady telephone operators and he was therefore immediately shifted to another
exchange but he has not suffered in any way in pay. The inquiry was then com-
pletéd and a charge‘sheet has been framed.

Syed Ghulam Bhik Nairang: Is it not 2 fact that oné of these particular
ladies

Mr. Presxdent (The Honourable Sir Abdur Rahim): [t seems to be a matter
purely of administration. Next question.

DEARNESS ALLOWANCE FOR STAFF OF THE SHAHDARA-SAHARANPUR LIGHT
RatmLway.

334. *Mr Lalchand Navalrai: (a) Will the Honourable the Railway Mem-
ber be pleased to state whether the scales of dearness allowance sanctioned
for the State-managed Railway employees, vide Raiiway Board’s Communiqué
dated. the 8th August, 1942, apply to the staff of the Shahdara (Delhi) Saha-
ranpur Light Railway? If prot, why not?

(b) What are the scales of dearness allowance payable to the employees of
this Railway, and did the Railway Board approve of their grant?  If the.
rates are lower than those pavable to the State-managed Railway emplovees.
what are the reasons for the discrimination? .

(¢) What are the categories of staff separately on this Railway which ar-
classed as superior and inferior fer the purpose of the -dearness allowance?

A2
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. The Honourable Sir Edward Benthall: (a) The answer to-the first part is in
the negative. As regards the second part, Government cannot sanction dearness
allowance to servants of private.comgunies, '

(b) 1 lay a statement on the table of the House showing the dearness allow-
ance sanctioned in 1941 to the staff in question. As far as information is avail-
able to Government, this has not since been increased. The rates of allowance
were approved by the Ruilway Board at the time. As regards the third part,
the rates vary both upwards and downwards, from the rates then prevailing on
State-managed Railways. As regards the last part, there is no diserimninadtion
as the grant of allowances to the staff in question i a matter primarily for the
Company. -

(c) I have no information.

Statement showing Allowance to meet extra cost of living on the Shakdara (Delhi) Seharanpur

Railway.
Delhi Head Office and Line Staff. Ras.
. Per mensam.
(i) Drawing up to Rs. 50 a month . . . . 3
(ii) Drawing between Rs. 51 to Ra. 73 . . . . . 2

(iii) Drawing Rs. 74 a month . . . . . 1
Menials or Inferior Staff.
Drawing Rs. 16 a month and above . . .
Drawing below Rs. 156 a month . . . . . . . 1
These rates will only apply to permanent monthly paid staffi—the grade of allowance
will be calculated by adding to the monthly salary the amount of House Allowance given or,
if free quarters are provided, an amount of ten per cent. of the salary of each individual.

Ll

Mr. Lalchand Navalrai: ] would like to know from the Honourable Member
if he knows that this company makes difference between superior and inferior ser-
vices ?

The Honourable Sir Edward Benthall: That is entirely within the compe-
tence of the company.

Mr. Lalchand Navalrai: 1 would like to know whether it is a fact? My
question is only  this: whether he has got. any superintending power over thatv
company so far as this distinction hetween superior and inferior services is
concerned in the matter of granting this allowance?

The Honourable Sir Edward Benthall: Tt is a matter primarily for the com-
pany.

Mr. Lalchand Navalrai: My information is that in giving this dearness allow-
ance they make difference between inferior and superior staff. though there is no
such distinetion in other railways?

The Honourable Sir Edward Benthall: The rules governing the rates of dear-
ness allowance on the State-manuged Railways do not apply to private com-
panies, "

Mr. Lalchand Navalrai: That is true, but I understood the Honourable Mem-
ber to say that these dearness allowances were approved by the Railway Board:
Therefore I ask why this distinetion is being made?

The Honourable Sir Edward Benthall: It was approved because it was
included in the budget. _
SUPERVISION OF SERVICE CONDITIONS ON SHAHDARA-SAHARANPUR LicHT RATLWAY

BY Ramwway Boarp, '

335. *Mr. Lalchand Navalrai: (2) Will the Honourable Member for Rail-
ways be pleased to state whether it is a fact that the Railway Board appoint-
ed a Director on the Board of Directors of the Shahdara (Delhi) Saharanpur
Light Railway? If so, who is the Railway Board’s nominee on the Directorate
and what relationship has he with the Railway Board? '

(b) Is it a fact that the officers of the Shahdara (Delhi) Saharanpur Light
Railway are appointed with the appreval of the Railway Board?

(e) Is it a fact that the Budget of this Reilway is approved bv the Rail-
'av Board and any increase in the expenditure over the Budget allotment is
subject to the approval of the Railway Board?
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(d) What kind of supervision does the Railway Board exercise on the service
«conditions of the employees of this Railway, spec:ally in the distribution of
rations, in the dearness allowance scheme and in‘the application of the Controi

_.and Appeal Rules of the non-gazetted railway servants?

(e) Is it a fact that the Superintendent of this Railway who is also the
President of the Railway Welfare Union, got a resolution passed by kis Com-
mittee that foodstuffs would be suppiied to members of his Union on pro-
«duction of a card issued by the Union on payment of the quarterly subscription
of the Union? If so, why was discrimination made in case of members of the
.other Union, called the Shahdara-Saharanpur Light Railway Employees’
Union, and such other members of the staff who did not belong to any of the
‘Unions? .

_(f) What' steps do Government propose to take to ensure that no disecri-
rmination is made for the supply of foodstuffs to railway emplpyees on this
Railway? If none, why? ‘

The Honourable Sir Edward Benthall: (a) Government appoint a Govern-
ment Director to the Board of the Company. The Government Inspector is the
Dirveetor, and has no special relation to the Railway Board.

(b) The appointment of the Manager and other officers is miade with the
approval of the Railway Board.

(¢) Yes.

(d) Beyond what is stated in reply to parts (b) and (c), the Railway Bosrd
-exercise no cpntrol.

(¢) T have no information.

(f) None; the matter is one which concerns a private company.

Mr. Lalchand Navalrai: Under the powers, whatever those powers are, which
‘the Board have on this company will the Board look into the question of dear-

ness allowance? The position is that there are two unions one of which is
manhaged by the authorities of the Railway Board and the other is the union
of emplovees. Will the Honpurable Member ask the Bcard at least to look
into the question of dearness allowance and see that equal rates are given to
hoth the unions? 20 ’ :

Tho Honourable Sir Edward Benthall: It is not within the.competency of
the Board: it is a matter for the .Directors of a private company.

Mr. Lalchand Navalrai: Will the Honocurable Member therefore send a copy
of answers to these questions to that company or the Director who is appointed

by the Railway Board, so that there may be equal distribution?

The Honourable Sir Edward Benthall: I have no objection to sending a copy
-of the question and answer to the Director; but I may ence again point out that
this is entirely within the competency of the company.

Mr. Lalchand Navalrai: Will the Honourable Member please say if it is not
wnfair? L0 L

Mr, President (The Honourable Sir Abdur Rahim): Order, crder, the Hon-
ourable. Member is arguing.

Mr. Lalchand Navalrai: I an: putting in the form of a question, the Chair
should hear to the question.

Mr. President (The Honowable Sir Abdur Rahim): One can argue in the
form of & question. twoo.

Mr. Lalchand Navalrai: When it is glaringly unfair will the . T

Mr. President (The Honourable Sir' Abdur Rahim): Order, order. next ques-
tion,

AvurHORITY FOR REDUCTION OF FREIGHTS AND FARES ON THE SHAHDARA-
. SAHARANPUR LicuT RaiLway.

,336. *Mr. Lalchand Navalrai: {a) Will the Honourable Member for Rail-
ways be pleased to state which authority is empowered to increase or reducc
freights and fares on the Shahdara (Delhi) S8aharanpur Light Railway, and
}vhat‘)control does the Railway Board exercise on cthanges in freights and

ares’
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(b) Is it a fact that the Superintendent of this Railway reduced freights

- on the carriage of sugarcane and sugar to rates much below those prevailing
over the adjoming railway, the North Western Railway? [f so, what effective
voice did the Railway Board exercise against such reductions in freights, and
what is the Government’s portion of loss on account of these reductions in
{reights? .

(¢) Is it a fact that the General Mapager of this Railway, in his letter
No. 8.S8./2910, dated the 16th September, 1941, to the Superintendent at
Delhi, has warned the latter tor the last time that he had "no authority to
issue rate circulars of any sort or description?

¢ (d) What action do Government propose to take to safeguard their share
of revenne which is affected by such unauthorized reductions in freights and

" fares? 1f none, why?- : .

The Honourable Sir Edward Benthall: (2, The Shahdara (Delhi) Saharanpur
Light Railway is empowered to make any alterations in rates and fares that
they may consider necessary in the interests of their traffic within the maxima
and minima preseribed by the Government of India.

(b) T understand there was a reduction in the rates. These rates are addi-
tional to the freight to be paid over the North Western Railway section for traffic
via Saharanpur or Delhi Shahdara. The reduction therefore did not result in a
loss of Government revenues. :

(¢) Government has no information,

(d) In view of the reply to the gecond portion of part (b), the question does
not - arise. : ., '

Mr. Lalchand Navalrai: May I know whether the Superintendent has got
that pcwer to reduce freights? :

* The Honourable Sir Edward Benthall: 1t is entirely a matter for the com-
pany, within the maxima and minima.

Mr. Lalchand Navairai: My question is with reference to part (¢), whether
the Superinténdent has got the power to reduce freights? If the Honourable
Member has got no inforynation he may make enquiries.

The Honourable Sir Edward Benthall: T have no information about this
matter. It is purely a matter for the company. .

EXTENSIONS OF SERVICE TO ''RAIN EXAMINERS ON NORTH WESTERN RAILwAy.

337. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether it is a fact that the General Manager,
North Western Railway, Lahore, in his letter No. 912-E/31, dated the 6th
Juue, 1942, explained the policy of giving extensions of service to the super-
annuated staff?

(b) Is it a fact that the Genera! Manager definitely ruled that it was pro-
posed to create supernumerary posts in higher grades to accommodate persons
granted extensions of service?

(¢) It the replies to (a) and (b) be in the affirmative, have these orders been
applied te the Train Examiners on the North Western Railway? If not, why
not? ’

() If the reply to (b) be in the affirmative, how many such supernu-
ierary higher grade posts have been cregted in the North Western Railway,
and for how long?

(¢) How many Train Examiners have either given extensions of service upto
the 28th February, 19438, or retired hands re-appointed, and in what grades?

The Honourable Sir Edward Benthall: (a) to (d). T regret my inability to
disclose the contents of official letters not meant for publication.
 {e) T would refer the Honourable Member to my reply to part (d) of his
starred question No. 15 asked in this Touse on 10th February, 1943.

Mr. Lalchand Navalrai: Does the Honourable . Member know whether the -
(ieneral Manager has passed orders to say that he would create supernumerary
posts ?
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The Honourable Sir Edward Benthali: The Honourable Member is quoting
from an official letter not meant tor publication.

Mr. Laichand Navawai: I am asking whether it is a fact or not that the
Generut Manager wanted that supernumerary posts should be ercated?

The Honouranle Sir Edward Benthall: Sir, as the question arises out of the-
official letter which is of a confidential nature and as the Honourable Memkber
has, I suspect, come into possession of it by unauthorised means. Sir, I do pot
propose to answer that question. .

Mr. Lalch:-nd Navalrai: 1 am asking a particular question apart from any
letter or anything. I am asking did or did not the General Manager want thit
therc should be supernumerary posts?

The Honoarable Sir h.dward Benthall:! [ huave nothing to add.

¥
UNSTARRED QUESTION AND ANSWER.
INCREASED RATES TO RAlLwAY LABOUR CONTRACTCES. :

60. Mr. Laicaand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether any increase has been allowed over the tendered
and accepted rates to railway labour contractors in gobds sheds, locomotive
sheds, ete., on the North Western Raillway to compensate them for the increased
cost of living? If so, what the percentage of such increase is?

(b) How does the increase allowed to railway contractors compare with the
dearness allowance paid to raillway workers?

(c¢) If the railwaymen are paid lesser compensation for the rise in the cost
ot living as compared with the compensation allowed to the railway contractors,
s 1t proposed to give further relief to railway workérs? 1f not, why not?

The Honourable Sir Edward Benthall: (a) Increases amounting to 50 per
cent. over the rates in force prior to lst January, 1942, have been granted to
goods handling contractors on the North Western Railway. At certain locomo-
tive sheds coal handling contractors have been granted increases ranging from
25 per cent. to 50 per cent.

(b} For the class of labour employed by contractors, the railway rates of
Dearness Allowance in general compare favourably with the. increases granted to
contraciors.

(¢) Does not arise,

MOTION FOR ADJOURNMENT.
SITUATION CREATED BY THE APPOINTMENT OF THE BRoOME CoMMISSION IN DuRrBaN.

Mr. President (The Honourable Sir Abdur Rahim): I have received notice
of a motion for adjournment from Mr. Deshmukh. He wishes to discuss a
definite matter of ‘urgent public importance, namely, the situation created Ly
the Brecine Comimission set up to investigate in the acquisition of sites ow:ed
by Indians in the so-called predominantly luropeans areas in the Municipal area
of Durban. Has the Government Member anything to say?

Mr, A. V. Pai (Government of India: Nominated Official): Sir, 1 have
received this notice just this morning. I submit that no useful purpose will be
scrved by a debate on this motion now, because Government have no information
to give ou this matter except what the\ have seen in the newspapers this morr
ing. The Honourable Member -spoke to me about this matter yesterday and I
huve taken most urgent steps to obtain information. If the Honourable Membei
wouid put a short notice question I am prepared to accept it and give him the
information as soon as 1 receive it. 1 submit, Sir, there is no sufficient reason
to adjourn the business of the Assembly.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): May 1
request that this motion itself be treated as a short notice question and a state-
ment roay be made in reply thereto as early as possible. Last year, some
lands were expropriated on the excuse that they were slums and this time, they
are acquirine lands from the most sanitary and civilised area, where are the
Indians to live?

~
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Mr. President (The Honourable Sir Abdur Rahim): Order, order. Why
cannot the Honourable Member put down a short notice questwn’ It is no use
discussing a matter like this when the Government is not in possession of any
informatior. except what has appeared in the newspapers.

Mr. Govind V. Deshmukh: This motion itself may be treated,as a short
notice question. _

Mr. President (The Honourable Sir Abdur Rahim): No, that cannot be
done. The Honourable Member must put down a question in proper form.

THE INDIAN FINANCE B].LL—-cor.Ltd.
Mr. President (The Honourable Sir Abdur Rahim): The House will now
take up the Finance Bill; clause by clause. Clause 2.
Pandit Nilakantha Das (Orissa Division: Non-Muhaummadan): Sir, I move:

"'lhnt clause 2 of the Bill be omitted and consequential amendments be made in the
Ball.”

Sir, when I move this amendment to the Finance Bill it looks like one which
was being moved year after year in the past. In those years when refusal of
supplics failed and the Bill was considered clause by clause, this amendment
generally came in, in a sense ak a part of refusal of supplies. 1t way then refusal
of eupplies in another form. But this year, T will make it celar in the very
beginning that there is no intention on my part of any refusul of supplies. T
may give a little explanation on this particular point. I belicve that when war
is on and war efforts are to be aupported there is no questlon of .refusal of
vupplies. T do not belong to those who, in season and out of season, imitate
certain traditional ways meffectwely and without any thought of adjustment to
the present circumstances. There is alse another way of looklng at the thmg
and that may be generally described as the Muslim League way.

M:. Muhammad Naiman (Patna and Chota Na mar eum Orissa: Muham-
madan): Why drag in the Muslim League?

Pandit Nilakantha Das: I am not dragg'ng the Muslim League. I am not
drugging sny other body or section of people, but I simply want to make it
clear that I put this amendment for the consideration of the Governmeni for
1 feel surprised:and rather sorry that at a time like this the Honourable the
Fiunance Member could not visualise that a free salt would go a great way to
help in war efforts. It is the time when besides the war in several fronts, the
greatest calamity is thé problem of food. If we suceessfully tide over this
calumity of fcod shortage, practically we should have won more than half the
wur. If war continues and food shortage becomes acute, we do not know, even
though we have large arms and vietory is in all the fronts, things may collapse
at home. So, at a time like this any money that may be secured by taxation
shonidl primarily come from direct taxation. We must tax people directly
eiter by income-tax or excess profits tax or by enforced investment and such
like. That is the proper way to tax people particularly at this time. Indirect
tax is very bad at a time hke this. Tne budget discloses a deficit of 60 crores,
at the same time we are told that we do not mind these deficits. We can
burrow, for we have large balunces either here or elsewnere, whether in'the form
of gold or not and if the war is won, all thoge balances will be surely available.
When they will be available in bad times like the present we may incur debts.
Then again, there is a deficit of 60 crores. The Finance Member proposes to
weet only about 10 to 15 crores by indirect taxation. Practically the rest of the
inoney is to be berrowed. I do not think -that there is any sense in not borrow-
ing a few odd crores more and give this relief to the poor which has been eter-
.mlly demunded for one reason or another. This free salt is the demand of
Indian nationalists and in 1931, there was the Gandhi-Irwin pact regarding salt.
Of course, unfortunately under the very shadow of the Gandhi-Irwin pact, the
tax was increased by four annas first, then again by five annas surcharge. Now
it is Rs. 1-9-0, per maund, I believe, That is an unfortunate fact about the
matter, That is only a way of doing things under an atmosphere created to
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pacity e people. That is not good. ) ’

~ But whatever be the lustory of this tax, 1 am sure _r_epeql of this tax at the
present raoment will go a long way to help in the food situation. I do not know
if my Honourable friends know how poor people use only a pinch of salt with
their staple dish. They do not sometimes get dal or any other suppiementary
dish for Yheir rice, gram, chattu or roti. 1 have seen people mixing their rice
with water and.taking it with a pinch of salt and one or two red pepper. I do
not know whether my Honourable friend the Finance Member can ever believe
that sueh a life is ever lived anywhere mn this world. But it is a fact in India.
Dajy i and day out, throughout many months of the year our people use only
u pinch of salt and red pepper with rice. People in other parts of l.[ndla do the
sarne thing with, what they call, chattu—fried gram or wheat made into pocwder.
They mix chattu with water and take that with a pinch-of salt and red pepper.
[ have also very often seen in this part of the country people by the road-md.e?
taking. their roti with salt and pepper. In spite of your ‘'Grow More Food
campaign, owr people are not getting enough vegetables and dal. Government
chou'd somehow see to it that they are provided with rice or wheat, and then
this pinch of salt wiil be very useful to them. i

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
bec has said that several times; he need not go on repeating.

Pandit Nilakantha Das: Then, Sir, I come to another use to which this salt
is pes and at this time it is very essential. Salt is useful for cattle. The agri-
culturist wants it for milk as well as for ploughing the field. If they do rot get
er:cugh salt to give to their cattle, the ploughing will practically be half dome
an{ milk will not be available in expected quantities. Again, it is used as
manure for plants like cocoanut. The cocoanut plant does not bear fruit unless
¥o1 give salt. You have some provision for supplying salt for commercial use
in curing fish—I do not know whether people ever get it actually free—but I
have not heard whether any provision of salt is made for manuring and for
feeding cattle. If you want money by indirect taxation, I find you have imposed
a tax on tobacco and on Vanaspati. Of course amendments will be moved but
generally, I think, people who are using high class cigarettes and cigars should
pay somg tax. About Vanaspati, though I an) not an expert . . . . .

Mr. President (The Honourable Sir Abdur Rahim): That is not before the
House at present. The Honourable Member's amendment relates to salt, not
to Vanaspati. -

Pandit Nilakantha Das: I am saying that if the Government , want more
money the§ should tax those who smoke high class cigarettes, and about Vanas-
pati . . . . .. )

M:. President {The Honourable Sir Abdur Rahim): -We have not reached
the question of Vanaspati yet. .

Pandit Nilakantha Das: If that is the attitude of the Chair, I move.

Mr. President (The Honoprable Sir Abdur Rahim): Amendment moved:
Biu“'"Fha" clause 2 of the Bill be omitted and consequential amendments be made in the

Mr, Jamnadas M. Mehta (Bombay Central Division: Non-Mulammadan
Rural): Sir, 1 rise to support the motion moved by my Honourable friend on
grounds of broad public poliecy and welfare of the messes, and I beg of the
Treasury Benches to seriously consider the submissions that T am making. I
am assuring them that my support is not being given simply for repeatng
stereotyped amendment every vear, but in the vital intevest of those people
whose welfare should be nearest to our heurt today. My point is that in addi-
tion to the usual reasons which we are giving from year to year that salt tax
1s iniquitous because it is a taxation on an article of food, there gre other
reasons which have supervened in the course of the war and have become
cumulatively moré eloquent than they were. That the major portion of the
taxatlor_l of the Government of India, direetly or indirectlv, is coming from the
poor middle-class and the lower middle-class and my Honourable friend will
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[Mr. Jumnadss M. Mehta.] e A
Fétheémber that eitherithe” Perey Comm} ttee or the Niemeyer Report dmtrmctly
ﬁy.& that Tndia is & countryin ‘which the riéhi'man-escapés taxation. 4

"I'he ‘Eozmurable Sir Je:émy R&l&l‘n&n (Flnance Member) It is not 80 tr’ué _

ljgxs a8 it was phen. “

3 das ‘M. Mehta: It is as troe, ewn more frie; now. You cantiof’
‘Lgp.el 1h;‘r sifaply, by obiter dictum. The fact is that the pockets of the rmh
are bulging' w.th money. They do not know what to do with it . .".

SLaIchand” Ha.valrm (bmd Non- \{uhammadan Rural): Don't’ you rememv
b;,r ‘dacoitieg? "
o .Tamn,a.das H !ltehta \To I don’ t. You must be' ﬂght bécause’ youf'
! 'mn 18 s0 d,ose to the Hur- 1 am mere peaceful man’ an& my nelgﬁ
lgp. %} Arp also more. Pgaceful ’

These. Reports ‘shid” that the Ea\atlon m thl&; coun‘cr\F 13 more on” the" pom;
;han on, the rich, "and today it is even more because the large mass of people
hm{e suﬁered more by the rise in prices than benefited by any rise in their
income. Therefore on net’ at,countmg the huge masses of people in this country
are jp g worse position, whatever the Finance Member migh{. say. If. arith-
metw is any gulde, they must be’ Iselmg much Worse ecODOﬂ'l.lCﬂIr? than” ‘they

g were,.. In view of the additional taxation which yOu are.imposing. on them
and Eﬂle IaBuJﬁusly heavy ‘cast  of.. living, which is now having its cumilative
eﬁ.e(‘.t after three years; this amendment of my Honourable ‘frierid is the most_
It ponune. ‘the most humane and the miost helpful for the well-heing and con:
tenﬁmgnh of the pegple. If this amendment is accepted, India will resound with
the grabityde of the poor towards the Government. Their troubles will ¥irtually
come to an end, and for the first time an indication will have been given that
the Government of India, in the midst of th's war, have not forgotten the poor:
And.why_should they " ‘hesitate? There is no reason to hesitate. either. There
are riot one or th but, many more alternatives for the Government of India to
fall back upon .in order to aceept the amendment of mv ' Honourable friend;
Pandit \'.‘llaﬁ:a.ntha Das. The first is, as everybodv has told them, you are just
éxercising Four bofro‘mng powers for meeting the deficits of the budsret during
war time. Tn fact, in the current year an appreciably large sum is being borow.
ed "to meet a budget deﬁelt' in the budget year also, a laree ‘amount is being
Korrowed. Bt if vou could borrow 94 crores in one year, ‘whatis this 9 crores
which is the burden on the psor? Therefore, borrowing is the roval road during
the war for Him to bring some hapniness, some little ‘relef to-the poor. ‘and for
getting over “his budget defic'ts.” If:he dogs hot want to resort to borrowing,
there are other ways, and one is to tax the rich with E.P T. fo a larger extent
than he has doné. He kmows, he ought:to know. that all ‘these huge: ineomes
to which he refers day after day, month after month, and week after- week!
in his great admonitions‘about the rieeds of stérilizing fhe purdmstng power, he
knows that the purchasing ‘power is- ‘nob béing sterilized amone" e Fich- where
it is” mcreasmg ‘by leaps” and bounds évery div. “The mmrehasing power is ins
creasing not in the hands of those masses but in the hands of -5 per cent. 0%
the population whom he very rightly stigmatized yesterday as anti-sdcial.
there. You -will find not 7 crores, but 14 crores: not 14 crores but 21 crores
Therefore the.second: alternative, which my Honourable f'Lend. ihassr s fo. baq-
those .whose pockets can hear it and whose incomes are to-day 5o steeply rising,
and even if: that tax is above 66 per cent. it .will not be out, of place.  1f - he is
not still content,.I. can ask him—of course I do say that not with con'ﬁdence but
still with a:fair, amount . of .]pstmoatlon—thm ‘My Honoursable friend knpws
that,bglare ;1985 when, the Beserve Bank of India was con;tmq;sd, tl;ere Wag

a metallic reserve. of nea-ly Rs. 100 crores in the; .. ...

..::Mr. President, {The Honourable Sir. Abdur B.ah.lm) The Homura.bl& Membm;
!.s. ireally. g,o.n&mto things.which, are not. relevant.to this. mobum .

i Mr. Jampadas M..-Meghiay Will you.kind}y. heay n ﬂin,}ar . g ,§g
elf on sh po

show that. there is something’ there 1 will limit myse jon. '




THE INDIAN FINANCE BILL 1231

Mr. President (The Honourable Sir Abdur Rahim): He had an opporiunity
to show that when the motion for consideration was discussed.

Mr. Jamnadas M. Mehta: T beg your pardon. This pont was not touched
on bv anvbodv. o

Mr. President (The Honourable Sir Abdur Rahim): On that oceasion it would
have been more. relevant.

Mr. Jamnadag M. Mehta: This is an alternative source. )

Mr, President (The Honcurable Sir Abdur Rahim): There can be no end fo
alternative sources. You must confine vourself to thisz motion. The Honmlra‘olg :
Member can say this salt tax is not justified. He cannot go into all sorts of
other possible sources at this stage.

Mr, Jamnadas M. Mehta: If vou bear witli me, it won’t last for two minutes.
and it will be a most constructive suggestion. 1f after two minutes you find 1
am simply amplifving, T shall be the first to carry out your wishes with the
greatest reverence. But [ am saying something in favour of the poor.

Mr. President (The Honourable Sir Abdur Rahim): Tt is not relevant at this
stage.

Mr. Jamnadas M. Mehta: But will you hear me? .

Mr. Prerident (The Honourable Sir Abdur Rahim): [ t.hmk the Honourable
Member should accept the ruling. This is not the first time that it has been
laid down that such discussipns are not relevant at this stage.

Mr. Jamnadas M. Mehta: T am powerless in the face of vour ruling.

Mr. President (The Honourable Sir Abdur Rahim): The Honourahle Member
must not make any reflection on the ruling of the Chair.

Mr. Jamnadas M. Mehta: I will not go on. i i

Mr. President (The Honourable Sir Abdur Rahim): T have given my ruling.

Mr. Jamnadas M. Mehta: T was just saving that if, he will refer to page 87..
he will find that he has 100 clauses to investigate whether they are. . .

The Honourable Sir Jeremy Raisman: Page 87 of which?

Mr. Jamnadas M. Mehta: Of the Currency Report, 1935.

Mr, President (The Honourable Sir Abdur Rahim): Sir Jeremy Raisman.

The Honourable Sir Jeremy RaiSman: Sir. in rising to oppose this amend.
ment, there are one or two matters which T should like to emphasize. In the
first place it will of course be obvious that the acceptance of this amendment
would mean a reduction of something approximating Rs. 10 crores and would
seriously increase our deficit.

Pandit Nilakantha Das: Rs. 8:34 crores net.

The Honourable Sir Jeremy Raisman; But [ will not confine myself to that
financial point although it is a very formidable matter. My argument would
-vather be this. Whatever may be said about the merits in normal times of a
salt tax—and it has been argued with some force that it is the supreme exam-
ple of a regressive tax, and one which therefore falls more heavily on the poor:
than on the rich—TI would submit that during the difficulties of war time fin-
ance, we must at least be prepared to accept the continuance of some disad-
vantages which already exist in normal times. I am not saving that in the
conditions of India it would ever be possible to dispense with sources of reve-
nue of. this kind. My Honourable friend. Mr. Jamnadas Mehta, is well aware
that India ~epresents a pyramnid which is very very broad at the base and which
has a very small apex; and however much you may go in for the pastime of
soaking the rich or taxing the fat cigar. . . .

Pir. Jamnadas M. Mehta: Is it a pastime to tax the rich too? I am very
- sorry to hear it.

The Honourable Sir Jeremy Raisman: I was referring somewhat lightly or
semi-humourously to that activity, but my point is that however much you may
base your system of taxation on levying heavy taxation upon those who are for-
tunate enough to be at the small apex of your large pyramid, you will never
be able to found 4 system of finance on the basis that nabody else should make:
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[Sir Jeremy Kaisman. ]

a contribution. That is the general position. I can quite understand that my
Honourable friend might not agree with me, but it is the justification and pro-
bably the only justification for a tax of this kind; but in my opinion it is .a
powerful justification. But I would draw attention rather to the ecircumstances
of the present time. In addition to the extreme importance of mobilising all
our sources of revenue, there is the fact' that at the present time the burden
of & tax fixed in terms of money like this one, a tax which is' not ad valorem
but a fixed amount, is far less than it was in normal times. It has after all
to be viewed in relation to current levels of, say, agricultural prices and also
to current wage levels; and I claim that at the present moment the incidence
of this tax on the poor and on the lower middle classes is less than it was
before the war. For that reason, I think the amendment is peculiarly ill-
timed. My Honourable friend, Mr. Jamnadas Mehta,’ put forward the argu-
ment that the burden of taxation during the war has been thrown more heavily
on the poor than on the rich. I would draw his attention to the figures which
are given on page 25 of the Explanatory Memorandum—analysis of the tax
revenue of the Central Government. In the last year before the war in 1939-
40, indirect taxation, that is to say, customs and central excises and salt alto-
gether provided something like 62 crores, aut of a total tax revenue of about, 80
crores of rupees: those were the indirect taxes which fall so largely, I admit,
on the poorer and lower middle classes. The direct taxation in that year only
‘yielded something less than 17 croves of rupees. Now, in 1943-44, which is the
year for which we’'are now making provision by this Finance Bill, the position
is entirely different. Out of a total tax revenue there shown of about 156
crores, you will find that some 90 crores are direct taxation, and I am not sure
whether that is before taking into account the additional direct taxation which
we propose to levy. In other words, the rough position is that whereas previ-
ously only about a fifth of our total tax revenue was derived from direct taxes,
in the present scheme of things something like two-thirds is derived from direct
taxation. . . . '

Pandit Nilakantha Das: What is it in England?

Mr. Jamnadas M. Mehta: May T submit that on this page the figures are
not as you say? Show me the income-tax separately and the rest is all horne
by the poor.

The Honourable Sir Jeremy Raisman: I am afraid | cannot go into details
on the matter. I am prepared to claim and to prove that direct taxation is
essentially taxation of the rich and not of the poor. It mav be that other
causes ave at work which make it ditficult to avoid exploitation of the poor by
the rich; but it still remains a fact that direct taxation is a tax of the rich
and not of the poor. . . .

Pandit Nilakantha Das: May | know the proportion in England today bet-
ween direct and indirect taXes? TIs it not more than 50 per cent. direct? -~ .

The Honourable Sir Jerzemy Ralsman: I cannot at-this moment produce the
exact figures; but 1 think that iy Honourable friend wil] find that indirect
taxation plays quite a large part even in the budget of the United Kingdom and
that it probably accounts, T shouli say, for at least 80 or 40 per cent. of the
total ‘revenue even at the jresent ‘ime, when direct taxation has been raised, %o
such enormously high levels in tlie United Kingdom. The structure of our
tax revenue at the present time is far more justifiable from the point of view
which my Honourable friend, Mr. Jamnadas Mehta, represents than has ever
been the case befove, as far as T wn aware, in our history. There never has
been a time when taxation has been directed so predominantly to the classes
who can bear it than at the present time, and that is due to the deliberate
policy which has been pursued of placing the burden of war time taxation as
far as possible on the shoulders of the classes which are able to bear it. . .

Mr, Jamnadag M. Mehta: Your intention is not carried out in fact.

[§
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The Honourable Sir Jeremy Raisman: There is only one other aspect of the
watter on which 1 would say one or two words, and that is the difficulties of
supply to which I think the Mover of this amendment referred. Those ditfi-
culties do not concern the level of the tax. It is true that they have led_ ab
times to very unfortunate rises of prices; and the Government of India view
that with concern and have given attention to the matter, and they !mve every
intention of preventing as far as possible those difficulties from ansing and of
ensuring the maintenance of a supply of salt at reasonab.le prices as far as is
in their power, but I do not think that the remov'a.! of this small tax, which is
a4 very small tax in relation to present day conditions, would contribute any-
thing appreciable to the solution of that problem; and I regret that I cannot
agree that it could be hailed as a remarkable event. Sir, I oppose the amend-
ment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That clause 2 of the Bill be omitted and consequential smendments be made in the
Bill.” ’ :

The 1notion was negatived. . )

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.

(lause 2 was added to the Bill.

Clauses 3 and 4 were added to‘the Bill.

Mr. President (The Honouarble Sir Abdur Rahim): Clause 5.

Sir John Sheehy (Government of India: Nominated Official): Sir, I beg to
move:

“That the proviso to sub-clause (5) of clause 5 of the Bill be omitted.”

This proviso and the other one of which I am proposing the deletion ware
included in this Bill by inadvertence.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 8o, Gov-
ernment officers are also sometimes inadvertent! .

Mr. Jamnadas M. Mehta: More often and not sometimes.

Sir John Sheehy: In this House we have an opportunity of corrccting any

12 Noox. | nistakes, and that is why I am taking advantage of the oppor-

a ’ tunity. The proviso is in last year’s Finance Act, and the
necessity for it there arose from two facts. First, the fact that the previous
vear’s rates were applied td income from salaries, securities and dividends, and
sccondly. the fact that the previous year’s rates of tax for incomes between Rs.
1.500 and 2,000 were nil. Consequently, when we introduced last year the tax
and deposit scheme in respect of lower incomes we had to.exclude incomes for
these sources. Now, the position this year is enfirely different because there

‘was a tax on these lower incomes last vear under the 1942 Finance Act. There-
fore. the proviso should be deleted. Sir, I move. A

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That the proviso to sub-clause (5) of clause 5 of the Bill be cmitted.”

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): T am glad that there is a confession on the part of the Government
to-day that there is sometimes inadvertence on their part. If a Member of the
Assembly gives notice, by some slip, of 18 questions instead of five questions,
therc can he no inadvertence.

Dr. P. N. Banerjea: Unpardonable! ‘

Mr. Muhammad Azhar Ali: Yes, it is unpardonable. But the Government
will take advantage of the inadvertence on the part of any Member of the House
and raise a hue and cry; not only that, but the Leader of the House will come
here with a verv scathing criticism of the Members of this august Assembly.
We have come to that position now. It is high time for Government to re-
consider and at least admit that the mistake, if committed, was pardonable, and
that it should not have been made so much fuss of as to deserve a scathing
criticism.

Dr. P. N. Banerjea: To err is human.
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My, President (The Honourable Sir Abdur Rahim) : The Honourable Member
is not speaking to the amendment.

Mr. Muhammad Azhar Ali: There is this amendment. 1 &o not want to
oprosce this amerndment, but there is u sort of lacuna in the income-tax rules and
the Act about the qualifications. prescribed by the Central Board of Revenue
*for purpuses of sub-ciause (b) and sub-clause (¢) of clause 4 of-sub-sect:on (2) of
section 61 of the Indian Income-tax Act.

Sir John Sheehy: $Sir, this is not relevant to the amendment. i

Mr. President {I'hc Honourable Sir Abdur Rahin: [ could not follew the
Honourable Member.

Mr. Muhammad Azhar Ali: It is only a sort of lacuua that I want to put
before the House whicih will be to his interest and it is not in the interest of
anybody else. Tt iv tc the interest of (Jovemnlent that I put this forward

before the House.
Syed Ghulam Bhik Nairang (East Punjab: Muhammad‘m) He wiil confess

to another inadvertence!

Mr. Muhammad Azhar Ali: 1 think it mnay amount to inadvertence in future,
if not to-day.  Under the rules a degree in economics is recognised us evidence
ot udequate . . . . . . ’

Sir John Sheehy: Sir, the Honourable Member is talking about the qualifica-
tions of income-tax pmctltloners

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
should not deal with questions that do not arise.

Mr. Muhammad Azhar Ali: It is about qualifications of people under the
Income-tax Act and Rules . . . . . :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Membex
must speak on the amendment.

Mr. Muhammad Azhar Ali: If T ami ruled out. I have no alternative but to
sit down.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘““I'hat the proviso to sub-clause (5) of clause 5 of the Bill be omitted.”

The motion was adopted.

Sir John Sheehy: Sir, I beg to move:

“That the proviso to sub-clause (5) of clause 5 of the Bill be omitted.”

This proviso was also in last yvear’s Finance Act and it was necessary there

in order to deny to incomes from salaries, securities and dividends which were

taxed at the lower rates of the previous year the benefit of the funding scheme
which wuas meant for incomes taxed at the higher rates of 1942-43. The proviso
should now be obviously deleted because incomes from the sources in guestion
have been or will be taxed at the 1942-43 rates in respect of which the funding
scheme was introduced.  Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the proviso, to sub-clause (§) of clause 5 of the Bill be omitted.”

The motion was adopted. ' _

Clause 5, as emended, was added to the Bill.

Clauses 6 and 7 were added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): Schedule I.

Mr. Amarendra Nath Chattopadhyaya (Burdwan Division: Non-Muhamma-
dan Rueal): Sir, I beg to move: ‘

“That in Schedule T to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, against the second entry under the head ‘Letters’ for the words ‘One
anuna’ the words ‘Half an anna’ be substituted.”

Sir, T fully realise the unreality about this Finance Bill. We cannct alter
one cornma or semi-colon as it comes from the hands off the Finange Member’s
Department. We have to take it as it comes. All our pleading, all our advo-
cacy for the poor ean do nothing. We have been taxed in all matter and nothing
can prevent the Honourable the Finance Member from taxing on from year to
vear. Still we have to discharge our duty towards our people and as a conse-
quence I again plead before hlrn the case of the poorer people. The postal

sl
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department is a very progressive and income-producing department and it should
not be allewed to go on mak.ng income further by taxing all letters but leave the
master as it was in the last year. We already pay 1} annas on letters of une tola
and less. We had been paying one anna before, but now we are paymg 14 annas.
For everv tola above one tola 1t was half an anna but now we are being asked to
pay another haif an anna extra. I do not see why thus departruent s‘:hould levy
a tax on letters simply for the sake of getting something out of it.  Government
have got many items to be taxed yet, without taxing the poorer pe;ople and' the
middle class people. The middle class people at present are feelmg the pinch
of the high prices of food.  They cannot make thelr both ends meet. At the
gome time, they cannot give up writing letters and using the Postal D‘epartment
for their correspondence.  The Honourable the Finance Member, if he pays
any heed to public opinion, will see the advisability of not imposing this small
tax. Although it seems very small, really it pinches mostly on the middle class
pecple and the middle class people cannot afford to be taxed any further. I do
not want to waste the time of the House by further dilating on this small matter
and I leave the whole thing entirely to the judgment of the Honourable the
Finance Member and I appeal to him not to impose this tax.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, against the second entry under the head ‘Letters’ for the words ‘One
anna’ the words ‘Half an anna’ be substituted.”

Mr. Lalchand Navalrai: Sir, the last speaker left it to the judgment of the
Tonourable the Finance Member but that judgment has been formed long ago
and the only thing that now remains at this stage is to appeal to him to be opcn
o conviction and revise his judgment.  TIf he is not in that mood and is adamant,
then of course there will be no use speaking at length on this motion but I will
point cut one or two reasons to him. He is raising the tax over one tola to
one snng.  That means six pies or half an anna more.

The Honourable S.r Jeremy Raisman: For the second tola.

Mr. Lalchand Navalrai: For the first tola it is the same and we are paying
it even now. With regard to that, T see that he is causing more loss to the
Government, because now people write on thick papers and when the weight
goes over one tola . . . . .. ¢ s ;

The Honourable Sir Jeremy Raisman: We want them to use less paper.

Mr, Lalchand Navalrai: But what they will do now is to write on very thin
paper. (An Honourable Member: *“That will cave paper.”) That is true
but they say they have got much paper. The other day the Honcurable the
Labour Member said that there was no question of shortage of paper. . What
does the Government do? They have been writing on thick papers und thick
letters There are two disadvantages. One is that people will begif to write
on thin paper and they will put many letters in one envelope ‘and that will
mean loss io the Government, whereas Government therselves will use thick
papers. They shall have to pay more. Who will suffer? Again the
publie. * Thevefore these two disadvantages should be considered by the
ITonourable the Finance Member. The Honourable the Finance Member
wants piee from every corner and from every direction. That is not a good

policy, especially in these days. He has got so much surplus in this department
and why squeeze out this money from the people.

1 therefore. support this amendment. ’

Dr. P. N. Banerjea: In supporting this amendment, I should like to ask the
Honourable the Finance Member whether he regards the Department of Posts
~and Teleoraphs as a public utility department or as a commereial department.
Their deseription of thie department has not always been consistent.  When-
ever it suits their purpose to desecribe it as a public utility department. thev do
so, and whenever ib suits their purpose to describe it as a commercial denart-
ment, they describe it as such. Now, we want a definite answer from the
Finance Department as to what the real descrintion of this department should be.
If we look at the question from the point of view of public utility, is it desirable
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[Dr. P. N. Banerjea.] . .
that the department which is yielding so much revenue to Government should be
further burdened ?  1s it desirable that the department which is intended to
serve the public should instead of serving the public place a further burden on
the public? If it is looked at as a commercial department, you find that this
department has earned large dividends for the Government for several years
‘past. and is it desirable to kill the goose that lays the golden eggs? Therefore,
looked at from either point of view, I maintain that it is undesirable that further
addivions should be made {o the postage rates under the provisions of the
Finance Bill. I would -ask the Honourable the Finance Mewmber to revise his
opinion with regard to taxation measures and as a very small amount of money
will be obtained from this source, I would ask him to give it up.

Sir Gurunath Bewoor (Secretary, Posts and Air Department): Sir, 1 rise to
oppose this amendment and in doing so I shall deal with the argument which
was put forward by Dr. Banerjea. He referred to the previous announcement
regarding the policy of the Government on the working of this department and
he aceused the Government of using the policy that suits them best at different
times. Now, Sir, Government have stated in the past that the Indian Posts
and Telegraphs Department is a commercial department. That is perfectly
true bub the circumstances that have changed are not those which are within the

ccntrol of Government. .
Dr. P, N, Banerjea: And the character of the department has also changed.

Sir Gurunath Bewoor: The question was' very clearly dealt with by the’
Hovourable the Finance Member when for the first time in December 1940, rates
~were raised and I think, Sir, it would be useful to state to the House what the
Honourable Member said on that occasion: This is what the Finance Member
said:

‘“The provisions relating to the increass in i
axphnatorg character. It igs, of course, the me‘?ﬁﬁl in“lt;?m:le otfimzs s“(!)llll)ll‘e p?)ll‘i((‘:yselifl;
regard to postage rates has been to produce a state of affairs over a sufficient, period of time
in wnich this public service results neither in & profit nor in a loss. And it is true that the
present proposed increase is, in effect, a proposal to use the Posts and Telegraphs as a
vgh‘lcle tor an ln&:lut‘i?b t.a:t But I think that action of that kind is defensible in certain
f;;cu:ixat:;ll;:esc h:‘;acter." e present emergency is ome which justifies the levy of an indirect

That is the reply to Dr. Banerjea. Nobody regrets more than Government
that the war is going on and is costing more and more and therefore the Posts
and Telegraphs Depurtment is being utilised in order to earn more revenue to
mieet the war expenditure.  Mr. Lalchand Navalrai says that the action of the
Government would result in a loss and he therefore wanted this amendment to
be accepted. Now, Sir, Government would not have brought forward this addi-
tion to the rate if they were not more or less confident that it would involve a
substantial addition to revenue. Our own estimate is that the additional
revenuc would be of the order of 75 lakhs. Mr. Lalchand Navalrai thought
that there would be a loss to Government because: people would use thinner
peper.  The answer to this was already given.  If people use' less paper, it
would be all to the good.  Apart from that, our statistics show that 70 per cent.
gf the letters ’which are posted are within the first tola. Therefore, the
increased rate is only going to affect 80 per cent. of the letters and they would
be mostly from Government Departments, business houses and perhaps fromn
lovers whe write very heavy letters. -

Dr. P. N. Banerjea: So, it is a tax on love!

8ir Gurunath Bewoor: The lovers will h
: > ) ave to control i 6 i
:zx;:?a;(‘:é polgz.g eLalcc?ill;d Igavalr]a:n further stated that Goveltl'nx;:ltmvzfl lt'll:;lg
4ge and therefore they will lose. but if the H.
had referred tc the announcement m, ; the s pomber
had re ¥ ade by the Honoursble the Fi ‘
in his Budget speech, he would have i o 10484 o Tembar
rech, X seen that in the - .
of the surplus which is estimated aiz about 836 lakhs wo&??i?a%oﬁfi&%gz
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t» general revenues.  Therefore, Government, as a whole, .is not losing by giving
gomething to -the Posts and Telegraphs Department. .

Now, Sir, Mr. Chattopadhyaya referred to the Department as being very
prosperous and therefore it should be left alone. All'1 can say is that the
prosperity of the Posts and Telegraphs Depariment in war tiwe is’ to a large
extent, like that of the Railways, somewhat illusory and no one can possibly say
that such prosperity is likely to continue after the war. The justxﬁcatlon. of the
prosent increase in rate is that Government is in need of revenue and in pro-
posing this increase Government have taken care to see that the poor man or the
ordinary middle class mar is not affected. The Honourable House will take
note that the post-card rate has not been touched even though there have been
four years of war. I oppose the amendment. . ‘

Mr. President (The Honourable Sir Abdur Rahim): The question is;

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post

Office Act, 1898, against the second entry under the head ‘Letters’ for the words ‘One
anna’ the words ‘Half an anna’ be substituted.”

The motion was negatived.

Mr. Lalchand Navalrai: Sir, I move: )

“That. in Schedule I to the Bill, in the proposed First Schedule to the Indian- Post
Office Act, 1898, against the first entry under the head ‘Parcels’ for the words ‘Six
annas’ the words ‘Four annas’ be substituted.”

Sir, the present rate is four annas and it is going to be increased by two
annas. 1 cannot understand why the Government does not say in a straight-
forward and honest manner that they want war tax to be levied. Instead of
saying that they want money for the war, they go about in a round about manner
and ask for an indirect tax which, they say, they will use for war purposes only.
Now, Sir, the Posts and Telegraphs Department is already rich and prosperous
and there is no reason for any increase in postal rates. That is one ground.
The second ground is that the people will now send lesser number of parcels than
they had been doing up till now. Therefore, the very purpose for which this
tax is being increased will be frustrated. Furthermore, I submit that the Posts
and Telegraphs Department has already increased the burden on the people
because of the additional tax on telephones and telegrams and so forth. There-
fore, there is no need that in small things like parcels also any impediments of
this nature should be put in. Then, Sir, greater use of these parcels is made by
the commercial comsunity and I do not think the commercial community shouid
be discouraged in any way from doing their business in times of war. From
that point also I submit that there should be nc insistence upon this tax on
parcels. -

Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office  Act, 1898, against the first entry under the head ‘Parcels’ for the. words “Six
annas’ the werds ‘Four annas’ be substituted.”

Sir Gurunath Bewoor: Sir, the rate on parcels has been increased for the
first unit of 40 tolas. The estimated additional revenue fs of the order of 14
lakhs of rupees. The parcels traffic has been increasing and in the last year it
Increased by about a million parcels, from about 11 millicns to 12 millions. The
Increase which we are proposing fis unlikely to affect the parcel traffic materially
Secondly, the House having accepted the rate on letters, if the amendment now
Proposed by Mr. Lalchand Navalrai is accepted, there would be a further loss of
36 lakhg of rupees, because if the 4 anna rate is kept, it would be advantageous
to a member of the public to post all letters weighing more than 8 tolas at the
P?rcel rate. The total loss of revenue, if the amendment is accepted, would be
of the order of 50 lakhs of rupees. Sir, it is obvious that Government cannot

accept a loss of revenue of this magnitude which they have esti
next year. T oppose the amendment. v . tmated for the
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Mr. Pregident (The Hdnourslllble Sir Abdur ;Rall::in;) :Sc{f: nlgnash;:: is: Post

Y i e Bill, in the proposed Firs Indian ;
Uﬁic;l h?\t’ctl,nlgé&etué:.inlstwthethﬁrst entry undel: the head ‘Parcels’ for the words ‘Six
annas’ the words ‘Four annas’ be substituted.’”

The motion wus negatived.

Schedule I was added to the Bill.

_Schedule II was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Sir Jeremy Raisman: Sir, I move thet the Bill, as amended,
be passed.

Mr, Pregident (The Honourable Sir Abdur Rahim): The question is:

“Tha:t the Bill, as amended, be passed.”

The motion was adopted.

-

THE TOBACCO (EXCISE DUTY) BILL.
The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move:
“That the Bill to provide for the imposition and collection of excise duties on tobacco
be tpken into consideration.’’ . : .
Whatever divergence of opinion may exist as to the merits of tobacco as an

article of human consumption, there must surely be general unanimity as to its
suitability for taxation; and indeed this has long been recognised in almost every
other civilised country in the world. India annually consumes a thousand mil-
lion pounds of tobacco and British India’s share of this gigantic total is 850
million pounds. As I explained in my Budget speech, the feasibility of- drawing
upon this obvicusly fruitful source of revenue has many times been investigated
during the last eighty years; but the difficulties arising out of the wide dispersion
of the cultivation and manufacture of tobacco in India and the fact that it was
until recently a provincial revenue head have hitherto been found insuperable.

" An argument in favour'of a tobacco excise in India which has acquired
increasing force during the last two decades is that the existence of a high import
duty on tobacco, unbalanced by a countervailing excise, involves inequality in
ihe taxation of the same article as between different classes. From the revenue
aspect also, such a position is obviously unstable and therefore unsatisfactory
and there are clear signs that the inevitable tendency for indigenous tax-free
tobacco to replace revenue-bearing imports is active and increasing. The culti-
vation of better quality tobacco in India has steadily expanded in recent years
and the improvement already achieved is evidenced by the fact that the export
of unmanufactured tobacco, which in 1922-23 amounted to 21 millions 1bs. had
in 1940-41 risen to 54 million lbs. excluding 16 million lbs. sent to Burma. There
‘has similarly been a notable increase in the use of Indian-grown tobacco in the
manufacture of cigarettes made in India and it is manifest that the customs
revenue from imported cigarettes and unmanufactured tobacco. must in time .
undergc a substantial decline and may ultimately disappear. TFor these reasons,
and because of the urgent need for new sources of revenue, and since. moreover,
duties of excise on tobacco are now specifically included in the central legislative
list and the Government of India has in recent vears built up its own machinery
for the collection of central excise duties, it was decided to examine the problem
afresh. Much valuable information regarding the cultivation and distribution of
tobacco was compiled during an agricultural marketing survev conducted a few
vears ago and in the light of this knowledge, supplemented by finvestigations
carried out by central excise officers, the whole subjzct has been carefully and
:-]}11:‘1;2]111§th re-explored by the Central Board of Revenue during the past ten
. The frarr.xipg of an aTl-Indja tobacco excise system is extremely difficult,
: :Cii:;fs;n:;hgia thert(?t are certain areas of specjal concentration, tobacco is grown
perame ena edssza .ered_ Dl_ots .‘in every province and ‘bhecause the number of
-bersons engaged in its distribution and sale and into its manufacture into the
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gold in this cquntry is very large. Production an
sgtributi iged, and a further and considerable
distributicn &rs, O et 4 ‘Th{;ugh unt.?)?s‘::?osemnsumed in India is not manufac-
difficulty s that & grest des) B O the grower and is sold in this semi-
. is ver e r S -
'f,‘;‘;ii?tsﬂte." Vsrioug alternstive methods of taxation have bee(rll exa:ﬁmedi m
the past and all have been rejected as being, for one reason and another,- i
practicable t&?r imgohtlcf. u'{‘:;ozii :éITEﬂJ' discussed were:
oL c v »
(3 a ?}zﬁen‘u monopoly of production and manufacture;.
(8) the levy of licencf;f iet:s on sale; and .
excise on manufacture. .
Each 0(? )t};l:se ‘methods has certain superficial attractions but their advantages
and disadvantages have been exhaustively discussed by a series of our ablest
_administrators and I need say no more here than that the objections ‘thc%l were
held to disqualify them from adoption in the past are still wvalid and irresistible.
.Our task has been to devise a system to which these objections would not apply.

Now it is self-evident that the internal taxation of tobacco, if it is to be
satisfactory, must be eomprehensive, if only because consumption would other-
wise be merely diverted from one form of tobaceo to another, a consequence
which would not only vex the consumer and disorganise the trade but would
severely limit the level at which the duty could be pitched. Again, an impost
-which is essentially a consumer’s tax ought clearly to be applied when the goods
.are about to pass into consumption, but so numerous and scattered are the
units producing the various forms of tobacco consumed in this country .t.hat a
.comprehensive taxation at the stage of manufacture = would be impracticable;
.and such taxation would in any casc leave untouched the large quantity of to-
‘bacco which is retailed to the consumer in the form of cured leaf. It would be
a simple matter to tax cigarettes at the factory and a fairly large seciion of the
biri manufacture could similarly be brought under tax, but cigarettes and biris
wombined represent only a very small proportion of the total consumption of
‘tobaceo in India and it is from the consumption of the cruder products and raw
‘materiat that revenue results at all commensurate with the population of India
could be obtained. The total quantity of Indian leaf used in the manufacture of
cigarettes, cigars, cheroots and biris is less than a quarter of that used for chew-
ing, hookah-smoking and snuff; but probably the greater part of the biris and
‘cheroots, and even some of the cigarettes, are made in small premises which
would be very difficult to bring under effective excise control, and these agencies
would undoubtedly multiply if factory production alone were taxed, so that it is
-dJoubtful whether a tax on this group of tobacco products would touch more than
10 per cent. of the total crop. As a matter of equity also, if tobacco is to be ex-
-cised. all consumers and all forms of tobacco should as far as possible be made
‘to share the burden. It follows, therefore, that if the excise is to be productive
and equitable, it must be directed to the cured leaf and must be levied at the
stage. of wholesale purchase. An excise system on these lines has now heen
-devised and has been incorporated in the Bill which is now before the House.
The provisions of the Bill conform generally to the pattern of existing Central
Excises Acts and need little explanation. All persons engaged in the production,
sale, storage and manufacture of cured tobacco are required to be licensed,
but no licence is needed for its cultivation. Where, as, for example, in Bombay
and Madras, wholesale trade in tobacco is now taxed by Provincial Govern:nents,
we are negotiating for the withdrawal of the present taxation measures, subject
to reasonable compensation. ’

The rules were published on the 1st March and are clear and self-explanatory
and T need not therefore burden the House with more than a brief account of
the system. The basic principle on which it proceeds is that the tax should be
pha?ged on the raw tobacco but that its levy and collection should be postponed
until the tobacco is about to go into use and provision is accordingly made for

k2

geveral forms in which it i8
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official supervision and control of the commodity from the stage of its production
until it is finally marketed. In framing the system regurd has been puid-to the
practical conditions of the industry with a view to reducing the inconvenience to-
.2 minimum and to ensuring that official operations fit in with the requirements.
of the trade. If the curer or the purchaser so desires, the duty muy be paid im-
mediutely the tobacco has been cured and made fit for sale. but for the general
convenience of the trade and in particular to allow remissiou of duty to be cluim-
ed in respeet of losses. incurred during storage and of refuse, tobavco unsuitable
for munufacture and in order also to postpone payment until the tax can be
trapsmitted to the consumer with the least possible delay, the wholesale dealer
is permitded to warehouse his goods under bond and to pay the duty when they
are ultimately despatched to the manufacturer or retail dealer; and in order to-
facilitate the disposal of tobaceo, the ultimate market for which is situated at a
consjderable distance from the original place of production, provision is made for-
transport under bond from one warehouse to another. Abatement of duty will
be allowed in respect of evaporation during storage of waste duc to handling:
within the warehouse, and of refuse such as butts and stems, provided that this
is destroyed in the presence of an excise officer or that satisfactory proof is given
thas ic ie to be utilised for manure or some other agricultural purpose; and full
refund of duty will be allowed in respect of all tobacco exportétl from India by
sea. The rules relating to warehousing operations are generally akin to similar
provisions in the Sea Customs Act which have operated satisfactorily over many

years and should, therefore, present no difficulty to merchants.

Numerous difficulties will doubtless be encountered in the operation of the
system and it may have, from time.to time, and perhaps in particular areas, toe
be altered in certain details of its working; but while some of the difficulties may
be formidable we do not regard them as insuperable; and we were satistied that,.
given close supervision and careful governance, which we have arranged to pro-
vide, the system can be made an efficient fiscal instrument which will impose no-
check on production nor be burdensome to the trade.

On the other hand, it is clear that the operation of the excise cannot fail to
have certainincidental consequences advantageous to the cultivator and that it
can be accompanied by measures designed to bring substantial benefit to both
the producer and the consumer., Thus the necessily for weighing the tobacco-
for excise purposes means that weighment will have to be made by standard
weights instead of ‘‘the numerous and often incomprehensible system of weights'"
which were noticed during the marketing survey conducted a few years ago and
which obviously ‘‘provide much scope for exploiting illiterate producers and
stand in the way of the development of trade and market news service'”.
Excise control over wholesale transactions will also tend to discourage other
maipractices found during the survey and to reduce the murket charges, which
are described as being ‘‘scandalously high’’; and even a small percentage of
improvement in price returns owing to better marketing would clearly entail a
considerable addition to the cash - income of producers. The Agricultural
Marketing Adviser emphasised that quality is ‘‘the most outetanding factor of
importance in the marketing of tobacco’” and expressed the opinion that ‘‘if
the general level of quality is to be raised and maintained it can only be done
by organised direction and control”’. The excise machinery now being set up
will enable the' Provincial Governments to secure more direet control over the
quality of tobacco produced in their Provinces and to ensure that curing barns
and redfying plaats handle only leaf of approved tvpes and of a quality suit-
abie for the purpose for which it is intended; and steps can similarly be taken
to put a stop to the grosser forms of adulteration to which hookah, chewing
snd biri tobaccos are now subjected. By these means -the quality of Indian
tobacco and of various products made therefrom can be materially improved
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:and ¢ wider market for Indian tobacco both in this cou
xthex:eby be. enoured is country and abroad can
In order to distribute the burden as fairly as possible between the different
classes of consumers and to recognise in some measure the greater element of
luxury in the more expensive forms of smoking, the tax has been graded
according to the purpose to which the leaf is to be applied; and for the
.sake of convenience a separaté duty will be’levied on certain manufactured
products in addition %o the tax on the leaf of which such products
.are made. The general effect will be 'to increase retail prices of all
forms of tobacco by about 20 per cent which is in keeping with the general
rate of tax on consumption goods and will not entail a serious handicap for
-the consumer; and the ordinary and medium qualities, which form the bulk
-of the consumption, will still be sufficiently cheap to place the luxury within
-reach of the poorer classes of the community. -

Where the cultivation takes place over such a wide area and often in tiny
plots, correct statistics of production are difficult to procure; and there is also
.a good deal of fluctuation from year to year. We have not, moreover, been
.able to ascertain precisely how much tobacco is retained by the cultivator for
his own personal use or that of his dependents; and some variation is also
-to be expected in the quantities passing into the various forms of wmanufacture.
Not merely are there changes in the area of tobacco cultivated each year, the
_yield varies also according to the neighbourhood, to the skill and assiduity of
.the individual farmer, and to the particular season; and there is similarly some
variation in the quantities of tobacco which, because of unfavourable weather
«or flaws in curing, become unfit for consumption or which cannot for other
reasons find a purchaser. It is impossible therefore to calculate with any degree
-of precision the total revenue likely to be derived from the excise duty, but
taking all these factors into account, so far as we are able, we have ertunated®
that the yield will amount to Rs. 10-5 crores. .

In the course of our investigation of this problem we have heen inpressed
by the possibilities of developing the cultivation of tobacco. India is even now
.one of the greatest producers of tobacco in the world and experience has shown
.that she can produce high quality cigarette tobacco. Other producing countries,
such as America, Southern Rhodesia, South Africa, Greece and Nyasaland
have taken special measures. to improve their cultivation and inarketing, and
similar measures in India should substantially benefit both the producer and
the consumer. Thus the grower now obtains only a comparatively small share
of the eonsumer’s or manufacturer’s price; and there is ample scope. for
.extending both internal and external trade in high quality leaf. Better prices
can be secured for the growers by economies in distribution, by the production
-of high quality tobacco, by establishing regulated and open markets in the main
producing areas, by the reduction and regulation of market charges and by the
adoption of uniform standard quality grades. Through the cnterprise of a
‘private company, considerable progress has ‘been made in developing the culti-
vation of cigarette tobacco in certain areas and the acreage and yield of virginia
leaf in and around the district of Guntur in the Province of Madras increased
from 80 acres and 42,000 lbs. in 1928 to 126,000 acrss and 55 million lbs. in
1941, while during the same period the number of flue-curing barns rose from
‘2 to nearly 8,000. This development has greatly benefited the local people
‘and similar results might be achieved in other parts of the country. 1f, as
would appear, good quality cigarette tobacco could be grown in Bengal, Bihar,
‘the United Provinces, the Punjab and Bombay, India ought to be able to
‘expand her exports of this variety, which, though they have undergone a remark-
able increase in recent years, still amount to less than four per cenf. of her total
8nnual crop. Indian tobacco has latterly been assuming increasing importance
':bthe English market and no less than two-fifths of the unmanufactured
iint:r(;c:] imported ‘nto Britain from Empire countries in 1941 was Indian. The

market for this, tobacco also seems likely to expand considerably. The
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Indian Tuxation Enquiry Comumittee found in 1924 that there-had.cven then Leen
a considerable development of the munufacture of cheap cigarettes i [n-dm
and they estimated the production at that time at between 4,000 and 4,500
million cigarettes a vear. The present production amounts to over 10,000
millions and « further and still greater incremse in the future is likely. in’view
of the growing popularity of the cigarette, which is eyident here as in other:
countrics, and of the fact that India forinerly supplied the major jortion of
Burma's demand for cigarettes and miay expect to do so again before very long.
An innovation whizh would greatly advantage the tobacco grower is n muarkets.
news scrvice.” Since much of India’s  tobacco is purchased on the growers
holdings, prices ure bound to vary considerably from one area to the ether:
and the grower on the whole is liable to get the worst of the bargain. Another
beneficial reform would be the establishment of markets in the producing.
centres where growers could bring their tobacco for sale and be able to com-
pare the prices offered for their produce with those paid for other lots. Such.
markets would also enable buyers to obtain their supplies quickly and ould
in themselves help to educate the grower in producing and curing his tebacco.
in the right way. The introduction of standard grades im: the chief areas of
production, would help to establish a market reputation for particular.varieties.
of tobacco and thereby improve the demand and enhance selling prices; and
the adoption of standards in regard to quality, moisture content and packing:
would also minimise the sorting and resorting which now takes place st almost
every stage and is ar outstanding feature of the trade. Finally, there is.
room. for substantial improvement in the vield and quality of the tobacco used
for biris, hookah, chewing and snuff; and much might be done to imnprove:
both these and othey kinds of tobacco, by arranging a supply of reliable seceds..
This is only a. very brief outline of the improvements which might he brought
about, given the co-operation of producers, merchants and manufacturers; but
I can assure the House that much careful study has already been devoted to.
the subjeet by the Agricultural Marketing staff and, as 1 have already stated,
we are allotting an annual grant of rupees ten lakhs from the proceeds of the
excise duty for the purpose of financing measures designed to bring about such-
improvement.. Sir, I move. .

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill to provide for the imposition and collection of excise duties on tebacco-
be taken into consideration.” ’

Mr. T. T. Krishnamachari (Tanjore cum rrichinopoly: Non-Muhsminadan
Rural): Sir, would it be in order to raise a point of order?

dﬂr. President (The Honourable Sir Abdur Rahim): What is the point of
order? »

Mr. T. T. Krishnamachari: T wish to raise a point of order that this niotion-
before the House in connection with the levy of a tax on.tobacco is ultra wires:.

Mr. President (The Honourable Sir Abdur Rahim): I have already given-
considered ruling on a previous occasion that the question whether s'Iegisln--
t:f\re Hrnpoml is ultra vires or not cannot be decided by the Chair on a point
ol ordaer.

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan-
Rural): Sir, with vour permission, T move ‘that this Bill be referred to a:
Select (‘ommittee.

Mr. President (The Honourable Sir Abdur Rahim): Is there an amendment
to that effect? :

Mr. Jamnadas M. Méhta: I have not put in an amendment.

Mr. Presient (The Honourable Sir Abdur Rahim): Then the Honourable-
rner%erlcanmt mcie it“h“ ™

. Jamnadas M, ¢ Then I wish to make my submissions.
 Mr. Pregident (The Honourable Sir Abdur Rahim):%i course, the Honour-
able Member can speak on the motion before the House '

[ [
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Mr. Jamnadas M. Mehta: Sir, 1 do not want to oppose it because with the
large part of it I am in agreement. The Honourable the Finance Member
gave us a very illuminating statement and I am sure the abysmal ignorance
of the public will to some extent be enlightened as a result thereof. Bul i
he th'nks that the public know all this or even one-hundredth part of all this,
he is too optimistic. His exposition of the case is very commendable Hut i
somewhat too late.

The Honourable Sir Jeremy Raisman: Purely descriptive.

Mr. Jamnadas M. Mehta: But so far as 1 am concerned, he is preaching

the converted. With a large part of the measure I am in ugreewent. 1
remember, Sir, when about seven years ago I was in Europe, all Governments
controlled the carrying of cigarettes and cigars, and the taxation measures
taken by all the Gcvernments on the Continent and in  England were so
severe that nothing corresponding to it exists in this country. .An ordinary
c¢igar for a poor man like me in England used to cost one shilling, and it was
the poorest. Therefore, I am not saying that the tobacco for the cigarwalas
and cigarettewalas in this country should not be taxed. Tax it as much as
vou like . .

" Mr. M. Ghiasuddin (Punjab: Landholders): Not ‘‘as much as he likes™".

Mr. Jamnadas M. Mehta: As he is a sensible man he will not go keyond
a certain limit. When you say “‘as much as he likes’’, he has to use his own
discrztion; he will only go to the point that is discreet. There 1 give him
credit for a great deal of commonsense and high degree of judginent whicih you
den't seem to share with him. When I say ‘"tax the cigarwalas and cigarette-
walas as much as you like’’, it means use¢ your discretion and whatever you
think the “‘traffic will bear'*. The prospects of great improvement in the
quality of tobacco and expanding of the market and improvement of the seed
and the benefit to India both internally and in the foreign market, while
very inviting prospects they are, so far as the present Bill is concerned are
not particularly relevant and finally, the promise of ten lakhs for the benefit
of the tobacco grower is on a level with tactics similarly adopted in the past
by Government when they wanted to force an obnoxious measure, i.e., to offer
a small bribe. I do not say this is a bribe, but when they wanted to pass
the ratio of 1:6 they bought the North-West Frontier Province vote Ly giving
them 300 schools. They said, if you want 300 schools pass this measure,
otherwise there is not a single school in the North-West Frontier Province,
and the Nawabs and other m.embers of the family said “'very well”", but reslly
speaking their pocket suffered a big hole as they "afterwards found out. So
I am not tempted by these ten lakhs unless on merits. You really catisfy
the House. that so far as the agriculturist and the consumer of the lower
quality of tobacco and biriwalas are concerned, you are doing any good either
to you, or to the agriculturist or to him, I can support the whole Bill.

First of all, I will point out three or four points of importance to the
Honourable Member: He should avoid any extra burden on the grower of
the tobacco or extra harassment to him as a result of the strict rules which
I am sure the Government will promulgate and enforce. And remember. the
agriculturist, who grows the tobacco, is still an illiterate man. The first
thing that the Honourable the Finance Member should do is to leave alone

the agriculturist. = Therefore I suggest to him not to include

1 ru. the agriculturist in the word *‘curer’’. He is not a curer

_ in the true sense of the term, and it will create a great

deal of harassment and the tyranny of petty officials. If this poor man, under
the guisc that he is a curer is subjected to all the rigours of the Act and. its
rules, it will be a véry serious hardship * for him. Therefore, subject to the
Price of the quality of the tobacco he grows, exempt the agriculturist from the
definition. of the word “‘curer’. Then you will be doing a real justice to the
men who need your sympathy and support. Therefore, T say that the “‘curer'
definition ghould apply to the purchaser from the agriculturist and viof to the
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agriculturist himself. The second thing which I wish to impress upon him is that
the tux is in inverse ratio to the quality of the tobacco. One should have
thougbt that.the quality of the tobacco which is superior will cost more,

The Honourable Sir Jeremy Raisman: So it is.

Mr. Jamnadas M. Mehta: Last year the price of the lowest kind cf tcbacco
wus Rs. 4 und of the highest kind Rs. 24 according to my information. The
people who have come in deputation to Delhi to enlighten the Mewbers of the
House on the pros and cons of the Bill have published a statement that the
‘highest price of the lowest kind of tobacco last year was Rs. 4 and the
highest price-of the best kind of tobacco wus Rs. 24. This year, according
to thew, it is Rs. 8 for the :owest kind and Is. 50 for the highest kind of
tobacco. And yet the Bill imposes on all tobacco a flat duty of six sanas per
pound, that means Rs. 30-12-0 per Bengali maund, the result being that the
lowest kind of tobacco whose market price is Rs. 8 will be subject to a tax
of Rs. 80-12-0. [ 'thiuk that is most unreasonable that the quality of tchacco
st Rs. 50 will also be subject to Rs. 30-12-0. This, to my mind; is extremely
unreasonable.

The Honourable Sir Jeremy Raimsan: On the lowest quaiity of tobacco it
is ane anng in the schedule and not six. . '

Mr. Jamnadas M. Mehta: Even then, if my Honourabie friend will compars
the incidence of taxation on the lowest quality of the tobacco which cught to
be treated far more softly, he will find that that is greater than the incidence
of taxation on the highest quality.

The Honourable Sir Jeremy Raisman: You have to take the incidence on
the cost -of the product to the consumer. - ) i

Mr, Jamnadas M. Mehta: I am coming to that. The consumer is «lso the
person who deserves yours and my sympathy.

Then there is a technical kind of tobaceco, which is really not the genuine
tobaceco, but which grows within a few months after true tobacco has been
already harvested. That is the stump, and it is ‘mixed with the better kind
of tobacco and used for marketing tobacco to the poor. If this stump tobacco,
as I may call it, is taxed at the same level it will go out of the market and
the position of the poorest will be worse affected. . I, therefore, want that this
should be carefully investigated,” I understand that the people who we em-
ployed to pluck from these stumps—the remnant of the real tobaceo, if there
is any—are of the Harijan class, and the poorest of the poor who make a living
out of it during the season, and if you tax this tobacco also at the same high
level, this tobacco will go out of the market and these poor people will lose
their employment. ' '

There is one more point which I wish to make. It is true that under the
‘present schedule the cigar tobacco is taxed at two 'annas a pound rnd the 1in
tobacco taxed at six. Even if it is one anna, just see what a heavy iucidence
it is! These are what I understand the grievances of those to whom this
Bill will directly apply. But once you impose the taxation, the consumers
will also come within its orbit, and they are among the poorest of the poor.
I do not want to cover the same ground covered on the general discussion of
the Budget, but a feiw observations will not be out of place when this Bill is
finally going through the Legislature. © I may tell my Honourable friend
that I have the experience of the jungle tribes in Thana and Colaba districts.
They have for a house barely a thatched hovel. For furniture they have
children. Cash they never see the colour of except when land revenue is to
be paid. They cannot even use kerosene or matches. But these millions of
people are accustomed to have the leaf from the trees which® grow in thé
jungle for their biri, and out of their miserable income they buy some tobacco.
Matches they don’t use. There is a kind of stone called flint that they use.
‘Well, they know how to light these biris ‘from flint. I know these men by
their hundreds and thousands, because it was my duty for years to go and
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work amongst them, and still I have not lost contact with them, and some-
times when I have not a match-box they have lighted my cigars in the
jungle of the Thana district. Therefore, 1 know them and I beg cf you to
exclude these consumers of the lowest kind of tobacco from your Bill. Your
.attempt to improve the quality of tobaceco will remain unaffected: your right
ito tax the cigarettewallahs and the cigarwallahs will remain unaffected. I
think the mass of the people of this country will have no objection. People
who indulge in loxury must pay for it, particularly during the war. They
have no right to indulge in luxury at the expense of the generai citizen and
taxpayer. Therefore, 1 heg of the- Honourable Member to shape bis, Bill
according to the following two points: the necggsity of revgnue and also the
absolute need to tax iuxury. DBut do distinguish between the two. I am
your man for the purpose of taxing the rich man. Be my man for exempting
the poor. '

Mr. T. T. Krishnamachari: Mr. President, 1 oppose the Bill moved by wmy
Honourable friend the Finance Member. \here are two matters of principle
wonnected with this~. . . .

Mr. President (The Hcunourable Sir Abdur Rahim): Will the Honourable
Member speak up?

Mr. T. T. Krishnamachari: There. are two matters of principle connected with
this Bill which I would like to place before the House. Oue is whether it is
right for the Government of India to encroach on the limited finances of the
Provillxciul_Govermnonts‘.’ The second is that the Bill, as it is framed at pre-
sent, is going to impinge on the agricultural economy of the provinces in such g
manner as to affect that economy seriously. I wanted to refer to the second
point when I got up a few minutes ago. I am not convinced. that; in the manner
in which this tax is sought to be levied, it is going to be easy-from the adminis-
trative point of view. I have experience of similar legislation in my own province,
and I wish to tell this House that the people who have framed this type of tax
legislation in the provinces or whe have atiempted to do it, have been doing it
under a system of trial and error. 1 would kke to impress upon the Government
that the way in which it is sought ta control the grower—Mr: Jamnadas Mehta
mentioned that the grower need not be included in the definition of curer. T
<do not think it is quite exact—the only mention of the grower within the body
-of the BHl is in section 14, sub-clause (6), and. in the rules that hang arouﬁd
tha.t particular sub-cluuse. What 1 object to most in this Bill is the manner
-of interference contemplated with the liberties of the grower who will be sub-
Jected to severe restrictions; he will have to say what acreage he proposes to put
under tobacco cultivation. .

The Honourable Sir Jeremy Ra‘sman: No.

Mr. Jamnadas M. Mehta: Because he will have to be his own curer.

Mr. T. T. Krishnamachari: That is merely a matter of difference in under-
standing the word—the grower is brought in under clause 14 (6)}—and the relative
rules ‘hang around it. I foresee that the ordinary agriculturist without equip-
men’ and education will not come forward to grow tobacco under such conditions,
‘at any rate, in the initial stages until he finds that it is profitable to grow tobacco,
at any rate, not the small agriculturist. Tt is no going to help the growing of
tobacco so far as the small agriculturist is concerned. The Central Government
‘seeks to impose restrictions in a manner which will not be understandable to the
small grower. T feel that the working of it from the pnint of view of the scheme
of licensing the grower is all wrong. 1f the Governirent reallv want to impose
this tax, the only wav to do it is to administer it in mucl the same way as the
salt tax. Let the Government come forward and purchase all the tobacco $n
:‘;he open market, -take it over and warehouse it as soon as it is harvested. There
8 no use trying to impose restrictions on the agriculturist in order to avoid
taking this step and that is where the real conflict comes in. Agriculture is the
Primary concern of the Provinces and the Central Government is coming in to

-

Interfere not merely in regard to this tax; but also perhaps on account of any
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subsequent excise duties they may impose—where then is the question .0:f
liberty of action in the field of agriculture so far as the Provinces are concerned?
I have some experience of how Provinces are udministered and how difficult it 1s.
for them to find revenues, how difficult it is for them to re-order their agricultural
economy; and any interference at this stage, the format_ive stage, _w1th the
relationship between the Provinces and the Centre and with the liberties of the-
Provinces in a matter so vitally concerning their agricultural economy, is, I
think, s very serious matter. and that is one of the principal reasons why I
oppose the Bill. ) ) )

So far as the rate of taxatiqgn is concerned, it is a matter which will hiive to.
be considered at the time when the clauses of the Bill are taken into con-
sideration; my friend, Mr. Jamnadas Mehta, pointed out how the taxation does
not fall exactly in the same manner on every type of tobacco; But before
I go further 1 would ask, is there not a possibility of Government's revising
their method of collecting this tax? I say that the Bill before us is a bald
one: the rules that are going to be made will really indicate how the tax is to.
be collected, how much hardship it will impose on the people, how its reper--
cussions are going to be felt; and the mere consideration of the Bill without con-
sideration of the draft rules will not lead us anywhere. 1f th.e Government can.
give us an assurance that they would examine the question of how it affects the
cultivator before actually embarking on taxation, then it may make the pesition
better. But it does not do away with the vital objection to this Bill that it
impinges on the provincial resources. _

There is another matter that I would like to say here.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member-
can resume his speech after lunch.’ '

I ought to bring to the notice of the House that & number of amendinents-
- have been handed in by Mr. Jamnadas Mehta and some other Members after-
. the House commenced this Bill today. Those amendments eannot be possibly
moved because the office have not e¢ven had time to circulate them t: the-
‘Members. The amendments, therefore, will not be in order.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly reassembled after Lunch at Half Past Two of the Clock,.
Mr. damnadas M. Mehta (one of the Panel of Chairmen) in the Chair.

Mr. T. T. Krishnamachari: Mr. Chairman, before the House adjourned for-
lunch, | mentioned two points which entitled this House to go deeper into the
consideration of this Bill. The one thing is that this Bill seeks to impinge on:
the area of provincial taxation, the only source left to the Provinces of enlarg--
ing their income, and the second thing is that it seeks to affect the grower, the-
agriculturist, an intercst which is primarily of provineial concern into which
the Central Government is not called upon to enter.

Sir, there is another point which 1 wanted to raise, and it could not be rajsed’
in the form in which T wanted but I think this House is entitled to know that a
legislation which has been brought before this House is perfect in all its con-
tents. I do feel, Sir. that T am called upon to tell this House that there are-
certain provisions in this Bill that are not strictly legal. It is no doubt true-
that the position as to the legality or otherwise has got to be decided elsewhere,
but it is a valid point that so far as the House is concerned, in giving its-
verdict, it has the right to know whether a particular legislation that is brought
before it is perfectly valid in all its contents, especially with regard to the
Position of the grower who forms an important and integral part of the legisla-
tion before the House. I would like Honourable Members of this House not to-
be misguided by reasor. of the fact that this Bill in its present form hardly
mentions the grower except in cne place, that is, in section 14 (6). But the-
grower will appear to be a fairly important part in regard to the operation of
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this tax if the rules are read. 8ir, as this seems to have caused a tremendous
amount of misgiving in certain minds, 1 submit this should have been investi-
-ated at length, and I would crave for the indulgence of the House and its
permission to dilate on a point which, though not ot immediate interest, is.
however, ultimately of paramount interest. It is not right for any Government
to make its subjects resort to court of law in order to establish their rights, if
ir is possible for the Governnent to avoid it. I say, Sir, that the Government
of India today have not investigated this position whether this Bill is perfectly
legal in all its contents. Sir, I feel that it is not right for the Government of
india to seek to regulate or in any manner interfere with the process of agricul-
ture in this country since List 1 of Schedule VII of the Government of India
Act expressly cxcludes agriculture from the purview of the Federal Govern-
ment who are supposed to be the successors of this Government.

Mr. Chairman (Mr. Jamnadas M. Mehta): Does the Honourable Member -
challenge the ruling which the Chair gave this morning?

Mr. T. T. Krishnamachari: No, Sir. I bow to the ruling of the Chair. 1
am mentioning that the Government of India should have investigated this .
position.

The Honourable Sir Jeremy Raigman: | have done so. .

Mr. Chairman (Mr. Jamnadas M. Mehta): That is concluded by the ruling-
of the Chair. The Honourable Member is precluded from raising. the point
again, ’

Mr. T. T. Krishnamachari: | bow to the ruling of the Chair, Sir. DBut
the position of the agriculturist is sought to be interfered with by the rules. 1
am simply asking whether the Government of India have gone fully into this.
question, how it is going to affect the agriculturist, how it is going fo make it
iinpossible for him to grow tobacco under the conditions imposed by the rules,
bow it is impossible for the small grower to comply with the demands made
by these rules. Bureaueratic omniscience is a well known phenomenon in this:
country, bureaucrats sitting in their room under electric fan can produce a
blue print for every activity of human beings. ,But are these blue prints going
to be as perfect when they are put into operation? ‘

. Sir, before the House rose for lunch, I mentioned that some Provinces have -
Investigated this position of tobacco tax. With the experience I have of the
'nvestigations made in Madras, I am in a position to say that nobody seemed
‘0 know exactly what the incidence of this tax will be or the effect of this.
@ax will be on the industry or for the matter of that what the income from it
will be, how much it will affect people engaged in the task of growing lobacco.
In fact, there is a similar Act in operation in Madras with regard to tobacco
But even there—1 have been a participant in the. passing of the Act—we
found there was much difficulty felt in its operation and in spite of the fact
that we had local knowledge we could not definitely sayv what was right and
what was  wrong. In fact, the rules framed under the Act had to be altered
a number of times since the \ct was passed.

_Here are the rules framed under section 14. This calls for a complete blue
print, absolutely perfect and if anvbody sits in a room and reads it, he will’
say that the Government of India has a complete and correct grasp of the pro--
Elem that the Government of India will be able to coliect every pie due to it
Bnd that there would be no difficulty at all in the administration of the tax.
thUt if ‘the Government of India really investigated the position of the grower,
802{’ gould have found that the grower will not be able to fill in all the pre--
trati: formg. There are about 85 forms which are needed for the adminis--
formsn ﬂf tﬁus Act. Any man who grows tobacco has to fill about four or five
who f;roxf tas to declare how many acreg of tobacco he is growing, any man

o ﬁrst &% obacco has to fill up another form under Rule 11—form T. E. B. 1,
how man orm is T. B. He has to keep a log book, where he has to enter

¥ acres he has sown, how many acres he has planted. what quantity
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-of tobacco seedings he purchased from other growars He has to maintsin a
record of the varieties of tobacco which he is planting, he has got to maintain
-a record of when he is going to harvest it, he has got to maintain a record of
the actual weight of the produce harvested and so on and so forth. Well, Sir,
.all the people are not educated in this country. You know, Sir, that the
-agriculturist in this country is generally an uneducated person. How are the
-Government of India going to implement all these rules? Are they going to
-undertake a process of egucatmg the agriculturist? Surely, Sir, any person
who stayés i Delhi, in the South Block or the North Block of the “Imperial
.Becretariat, can easil) produce a blue print. But who is going to actually
work it out? Sir, I say that these rules reveal a colossal ignorance on the part
-of the framers of the Bill of the agricultural _economy of the country, it betrays
“total ignorance of the competency or otherwise of the agriculturist and still the
bureaucrats may rush in where angels fear to tread. Buf if you exclude the
.grower from the purview of this Act, vou are on fairly safe ground. But-
whether you are able to collect the tax or not, whether trade suffers or not
Aromn one point of view or other, are all different questions. But why go to the
priraary producer. - That is my muin objeetion. But Y do say Sir, that thib
process of getting at the producer and make him fill up various forms, 1, 2.

4 and so on is s:mpig, un-understandable. The agriculturist has got to fill up a
forin where he is transporting tobacco after harvest, whether before or after
selling it und all these various forms to be filled are a source of harassment 1in
.the life of the ordinary villager. Even if a man has one acre or half an acre
-of toba.cco, he has to conform to meny of these rules. My primary objection to
‘this Bill is the restrictions contemplated under the rules so far as the grower is’
concerned. I do say that it would be impossible for the grower to fulfill any of
the expectations that the framers of the Bill have in their mind that he should
Aulfill.

Sir, I should like to ask if before this Aet was brought before the Legisla-
:ture, any of the Provincizl Governments were consulted. Of course, the posi-
tion of the Provinéial-Governments, at any rate as regards a majority of therm,
-is not what it used to be. If popular Governments were in functioning in all
the Provinces, I am sure there would have been a howl of protest. Even as it
is today, if the Government of Indig had consulted the Provineial Governments,
“they would’ have got some picture about how the people will be affected, Did
.any of the Provmclal Governments say that the grower can be brought within
the framework of thig Bill. That is an information which is vital to enable this
House to come to a correct, decision and give its approval or disapproval of this
‘Bill. 8o far as Madras is concerned, 1, as a taxpayer of that Province should
‘like to know how the Government of India are going to work this Act along with
‘the Madras Act. What is the nature of the compensation that is going to be
given to Madras in the event of the Madras Act being repealed? It is fortunate
or unfortunate as the case may be according to the parties affected that those
who bring forward this Bill have not got to seek the franchise of the people.
If uny person in power has to face an election after passing this Bill, I doubt
very much whether he would get a single vote from the agricultural population
in tobacco growing areas. I am sure the bureaucracy is not hampered by any
such idea, and they will proceed with the Bill. From my experience in Madras
with regard to un innocuous Bill as compared to this which does not contemplate
-ax much haragsment as this Bill, it produced repercussions in Madras which
would have hsad its own story to tell, if there had been elections in Madras after
the passing of the tobacco Act. The Government fully know that the people
-can never enforce their opinion on them because the Government do not have
to seek the franchise of the people. The need for examining a Bill like this
which vitelly affects the primary producer and  which affects  the
‘welfare of the producer ~is, therefore, all the greater. I shoutd
like to ask the Government if within their experience there had been another



. THE TOBACCO (EXOISE DUTY) BILL 1249

excise Bill which had sought to interfere with the agriculturist in such a way
as this Bill will interfere with the agriculturist. Looking at the various excise-
Bills passed by this House and by its predecessors, I cannot see any Bill which
has had such a wide scope so far as it affects the. internal .economy of the
pecple of the country as this Bill.

Sir, I do feel that apart from the question of rate of taxation which in itself.
as was mentioned by you, Sir, when you were speaking from the floor of the
House, the Bill itself needs drastic revision. The rate of taxation is not fair.
It is unfair to those people who manufacture biris. That is a matter which has
to be gone into. There are two amendments tabled relating to this question.
and I think the rate of taxation can be gone into at that time.

What I should like to say at this-stage is this, whether by alteration of the-
definition of the word ‘curer’ or by elimination that particular clause in sec-
tion 14 the grower should be eliminated from the scope of this Bill. It is not
my duty to suggest amendments for the efficient working of this Bill. It is-
for the Government to find out suitable amendments. 1 do say that if the
grower ig eliminated, you can buy all the tobacco that he grows by all means.
You can have a system of private or public warehouses. 1 do not feel called.
upon to make any suggestions for improvement so far as a money Bill is con-
cerned. I am not a participant in the power which the Government of india.
exercises. I do not deel that iz this House I shall be .called upon to make any
suggestion how more monies can be collected by the Government. I would.
simply protest against your including this particular types of people, the-
growers and subject him to all the harassmant contemplated under the draft.
rules. *They cannot fill up all the forins. Whoever happens to be the author of.
this Bill I challenge him to fill up these forms intelligibly at the first attempt..
What is the use of your multiplying all these forms. What the Honourable-
Member in charge of the Labour Department said the other day with regard.
to the question of economising stationery has an important bearing on this.
question. He made some pertinent remarks. Is this question of filling up 35
forms an attempt at economising stationery? Are you going to undertake a
process of educating the agriculturists to fill these forms? It is absolutely
fantastic, that is the mildest word that I can imagine for characterising this.
attenept on the part of the Government to make the grower fill up all these torms.
and subject him to such harassment in the bargain, the whole thing resulting in.
acute suffering to the grower. The people of the country are totally alien to this
crganisation which is sought to be set up by the Government. The Government
of India themselves do not know what their requirements are. This Bill is
going to inaugurate a species of harassment which will ultimateiy drive out the-
small grower from this field of activity. As a man who comes from a Province
where the Act to tax tobacco is already in operation, I say that the Government
should first of all eliminate the grower. They would lose nothing by'it. There
must be various other ways by which the Government can get money from
tobacco. They can purchase and stare tobacco, Government can enter the trade
if they like, but whether {rading interests will object or no$, that is a different
matter. I plead for the agriculturist. I plead for the man that grows tobacco.
He may grow it on one land this year, grow the same on another land next year.
There are places in southern India where this thing happens, where tobacco-
Is grown on one land in one year and on another land in another year and he
grows vegetable or cereals on the land on which he had previously grown tobacco.
To ask him to fill up these forms is a harassment to kim and is highly objec-
tionable. I would urge upon the Government that so far as this particular
portion of the Act is concerned, it should be amended. There was a motion for:
circulation. Call it circulation, call it postponement, call it amendment, let it

e by eny means, I plead for the elimination of the grower from the operation
of this Act. T do not think that the Act can be worked as it is, and none of
us can go back to our Provinces and justify our conduct to our constituencies if
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an Act like that is placed on the Statute Book. 1 earnestly plead that the posi-
tion of the grower under this Bill must be reconsidered by the Government.

Mr.- Hooseinbhoy A, Lalljee (Bombay Central Division: Muhammadan:
Rural): 1 cannot object to the duty being put on the use of tobacco in the
shape of cigarettes or cigars. In fact, as you pointed out, in most of the

. countries there is a heavy duty put on the tobacco. Not only that, but our
Provincial Governments and all local bodies have also taxed the use of tobacco.
When conceding this principle you have also to consider very seriously the
condition of the masses of poor people who use biris, and with regard to that,
I say that conditions in this country are quite different from those existing

. outside India where this tax has been found to be a right tax to be levied. 1
renember very well what a huge campaign was directed against prohibition
in my presidency. A large number of officials, a large number of enlightened
people, even the sympathisers of labour, some of them, said that in the condi-

- tion in which labour was in India, they should have something by which they

. could have a little enjoyable time or a time when they could forget their miseries.
They said that therefore to stop a little drinking of toddy a light drink was

. cruelty to a great extent. Prohibition so far as labouring classes in Bombay

_are concerned- does exist. I admit it has not been felt very much, but still I
would say that in those areas where prohibition is prevalent, there is a lot of

: under-dealing, or what I may say, manufacturing liquor here and there . . . .

The Honourable Sir Jeremy Raisman: Illicit distillation.

Mr. Hooseinbhoy A. Lalljee: I did not want to mention it purposely. It
is going on, and Government has not been successful in stopping it becaute
poor people even would like to have that drink. If liquor which is much more

- costly, which is much more injurious than biri cannot be stopped from the
poor mau, because of the 'peculiar circumstances I have stated, it is almost
umpossible to believe that a little biri or a hookah could be kept away from
those poor people who are said to be—and rightly too—living on only one square
meal a day. If that is the position, what a great burden would it be on those
poor people, and would we be justified in- taxing their little luxury or a little
smoke which they indulge in to forget their miseries. Often when he is very
much tired in the evening, it is a welcome thing, and we ought to consider
that aspect of the case more seriously than we have done. We want money
and I concede that so far as the use of tobacco is concerned many people are

- of opinion that it should be taxed. In fact, my Honourable friend, Sardar Sant
Singli, has welcomed it, and probably his. influence in the Cabinet or on the

" Treasury Benches may have had something to do with the taxation of tobacco.
They do not want it; it is prohibited to them. But a large number of people

- do need it and need it very badly. My appeal to Government is, take their
case into consideration very seriously. We must admit that we have not been
able to do anything for improving the condition of the masg of people who are
fhe tlilser's of biri. In this state of affairs I do not think it is fair that we should

* tax thems.

_ T find a provision has been made with rezard to tobaceo that will be imported. .
That 1s qult_e right, but I would ask the Honourable the Finance Member not
to treat excise duty as a tax which should be equivalent to import tax or immort
tax must be &quivalent to excise tax. Tmports into this country must be

, ;:::126;:,1h2ﬁ tl:;lr own merits. Af, present T do not think we ]mv(.—‘ large imports,

N ycu are going to tax the poorest people, not in this country, but
probably throughout the world, then the importation of good tobaceo into this

- eountry and duty on manufactured imported tobaceo must be much more

The Honourable Sir Jeremy Raisman: Tt is. o

Mr. Hooseinbhoy A. Lalljee: Because T do not find it here.
~_The Honourable Sir Jeremy Raisman: The -customs dutv on imovorted
+ tobaeeo is very much higher than anything mentioned in this Bill, T
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Mr. Hooseinbhoy A. Lalljee: 1 am very glad. Another point whieh 1 ghould,
.usk the Government to consider—and that has also been made by my friend
from Madras—is this. I do not know how the grower can ever keep a record
.or any return. You have been telling us, everybody is crying hoarse that the
poor agriculturist does not know even the amount of borrowing that he makes.
‘The other day Sir Muhammad Yamin Khan said that people take his thumb
impression and mark any amount. Huge numbers of these people do not know
writing, they cannot afford to spend any cash. In fact, I have seen that they
.cannot afford to pay even a quarter of an anna to people who would write u
postcard for them to be sent to their relatives. From that class of people,
_you wunt a return! Surely, Sir, I know that the Government, when their
.attentiou has been drawn to the subject, will exempt the growers from making
any returns and when I make that appeal 1 also want to make one.other appeal
.and that is this. 1t is high time that we should have marketing arrangements
all over the country, if you really wish to do something for the agriculturists
.and here is a commodity from which you want to get a large sum. It iz your
first essential duty to get from the growers, either yourself or through an agent
.these quantities at a fair market price and then distribute it to others. It
will remove all chance of the thing going underground at times.
‘At the same time, it will also improve the condition of the agri-
.culturist in that he will not have to put this tambaku under bondage for the
advance. that he receives from the baniyas or, I may say, the Pathaus or any-
body clse. I do not want to be communal in any respeet. But you must
.do sownething of that kind if you really want to help the agriculturist and if
.You do not want that they should be harassed and if you do not wunt that
he may pay the duty indirectly by having to pay somebody for preparing the
returrs.  The amount that they will have to pay for this purpose would be as
much as this duty. If it is to be provided by somebody else, then I have
nothing to say, otherwise you will be taxing the growers. So far as my presi-
-dency is concerned, we have a very bad position in this respect. We are the
worst in the whale of India in the matter of agricultural conditions. In Deccan,
the condition of the agriculturist is the worst. So far as the tragmentation
-of land, to which my friend, Mr. Jamnadas Mehta referred is concerned, we
hive been fighting that matter for the last 30 years and we have not been able
to do anything. -These people were also growing tambaku and I ask in all
rairless, now that you are going to have large revenues, will you not ‘provide
for tuking over their tumbaku. Tt is a commodity in which if the Governmeni
-does invest it is not going to lose. They ought to have warehouses. Thev
‘can even appoint agents, much more so because they are going to have this
-tambalu sold to those people who will cure it and give you a revenue out of it.
It is a raw material which the curer must have, which you must preserve to
‘get your excise duty, in like manner you have got the control of salt pans all
-over India. The removal of salt from the pan is under the Salt Revenue
Collector. Nobody can remove a pound of salt from the salt works, even for
campling, without the permission of the Collector. Why all that restriction?
That is because of the fact that you have to get 7 to 8 crores of rupees from
the salt consumed by these peoplé. If you are going to have tambaku in the
same manner, have the same supervision. Give the same facilities as you
give to the salt manufacturer. Take their galt. See that their salt is sold
At a ‘proper rate. See that their salt is not takén away when the prices are
likely to go up. See that the salt is not taken away at a lower rate, when
the market all over the countrv is high. T need not sav. much about salt to
‘the Honourable Members 6f this House who are connected with the Central
BO{trd‘ of Revenue and if they can manage so well with regard to the salt pans
which' are also cultivation pure and simple, why should not that facility be
extended to the growers of tambaku. T know it is a fact that often when
'Storms or other unforeseen circumstances happen and when the salt agricul-
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 turists are unable to produce the required quantity of salt, even granbg are
‘given to them. Government undertake to carry out some of their repair works.
If you are going to do that in that manner, then there is no difficulty what.so-
ever buy even with regard to the salt cultivation you have not put on’ those
conditions as you are trymg to put on with regard to the tambaku, that they
sheuld make returns. 1t is the karkuns that the Government have employed
in a number of salt works who prepare these returns und not the agriculturists.
So, if you are agreeable to that and remove the growers from here, it will be
sowething fair and equitable.

Sir, 1 am’ very glad that a rebate of the duty paid will be allowed when
it is exported. Finally, when I come to the Schedule, I once again ask the
Government to seriously consider the rates. We find that six annas are provided:
for biris and two annas for cheroot. I am thankful to the Honourable Members
who have explained to me that it is two annag to the cheroot, only because-
when it is manufactured there will be a heavy duty on the cheroot as much.
Even then I contend that six annas is a very big sum.” It ought to be reduced
and in my opinien it would be much better if the rate is put at an average
of thre~ annas. It might be, as it is at present six annas in one case and two.
annes in another. It makes an everage of four annag but I would suggest three-
anpas. That will be very easy to work. So far as the tambaku that is wused
in biris is concerned, in some cases. it is.a better class of tambaku. In Madras
I am told that poor people take to cheroots which are formed by a biri. How-
‘Lver, whatever it may be, I do feel that a uniform rate of two annas or a:
maximum of three annas may be put if Government desire to do so. I do hope
that the Honourable the Finance Member will carefully consider the position
of the agriculturist and of the poor biri users.

Mr. Amarendra Nath Chattopadhyaya (Burdwan Division: Non-Muham-
madan Rural): Sir, I wonder how at this moment:

3 p.u. when people are suffering from want of food this
Bill could have been drafted, introduced discussed and!
passed in this House. The Bill affects the agriculturists most and the
consumers to a large extent. It is a Bill meant for harassing the growers,.
the poor agriculturists, who are absolutely helpless, being illiterate, to under-
stand the rules which have been framed under clause 14. TUnder thig clause-:
they are required to be cognizant of ‘all the rules which they can hardly under-
stand and which they have never followed. Not only that, this Bill has been
very badly drafted. It requires a good deal of amendment and I am sorry that
the amendments of which I have given notice cannot be discussed today
beceuse the Bill is erebefore under consideration. People in the Mufassil as:
well as in the towns are gefting rather disgusted with the food situation and
this tobaceo has become a part and parcel of food. It does not give nourishment
or putriment but it has become a habit with people who can ill-afford to give-
up; they can give up their bread for a day but cannot give up this, their tobacco.
This is their habit and habit is second nature.
Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Tt is a bad disease.
‘Mr. Amarendra Nath Chattopadhyaya: You have tolerated this disease for
centuries and consequently you cannot do away with it. It is not a pernicious
hahi; like that of wine or opium or ganja. Tobaceo has become a natural
stimulant. Every Indian home has betome habituated to tobacco either as
gnuff or as biri or as cigar or as hookah. Consequently, when this Bill is
going to tax tobaceo, it is practicallv following the same principle which induced
chemment to tax salt. This Bill should have been sent out for eliciting
public opinion but that we have failed to do. This Bill ought to have. been
examived by a Select Committee of the House. None of us has given any
amendment to that effect.. We are sorry that we have failed to do our dutv.:
Almost every clause requires amendment in order to free the growers from the
evil effects of this Bill. I have given notice of some amendments which I shall

“~
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have to deal with later on, but the whole Bill should have been opposed by
this House and should be opposed even now but that is not possible, Opposition
has no force in this House. Every Bill that the Honourable the Finance
Member introduces here. on behalf of Government will be passed even if we
‘object to it. Consequently, my only appeal to him is to consider the whole
situation. Had this Bill been drafted by an Indian, he would have been called
.a fifth columnist because he was creating disturbances and discontent through-
out the whole agricultural population. In Bengal at the outset they had taken
.away all the boats from boatmen to create discontent in accordance with the
“‘Denial policy’’. Similarly, Government are taking away tobacco from the
agriculturists, who will be very much handicapped and who will feel the brunt
of this tax. I am sure this Billl will create a good deal of disturbance in the
villages and in the masses. Sir, I need not dilate upon the objections raised
in this House by the previous speakers. My objection to this Bill is that the
Honourable the Finance Member should give his best consideration to what
'we have said and also find out ways and means so that tobacco for biris, tobaceo
for snuff, tobacco for chewing and tobacco for hookah is not taxed. We appeal
to him to give up these taxes and then have the Bill passed. ,

Mr. Muhammad Aszhar Ali (Lucknow and Fyzakad Divisions: Muhammadan
Rural): Sir, if this Bill is passed and if this tax is levied, I am afraid of
-certain consequences which I want to bring to the notice of this House. Up to
this tin:e every edible object has been taxed and I do not want to repeat the
namis of those articles. - Already the Government knows them. But this
‘tobacco was a matter of recreation. Somehow, it has become a matter of habit
for the people not only in India but all the world over. The villagers have not
taken much notice of what was going on in this House. They were prepared
and they have been prepared to pay tax on articles which were bringing them
some profit. It has already been said in this House from the Government
Benches that the prices of things have risen. Now, this ordinary tobacco is a
thing which people in the villages enioy as a recreation or on the occasion of
their Panchayats or on the occasion of their marriage ceremonies.- Even in your
Arawing rooms, even in your leisure hours and in your office, there is none, I
think, wbo has not taken to this habit of smoking to concentrate himself on his
work or for recreation.

Dr. P. N. Banerjea (Calcutta Siburbs: Non-Muhammadan Urban): There
-are many exceptions.

Mr. Muhammad Azhar Ali: There are exceptions -but even in the case of
those exceptions I may say that they do take advantage of some other thing
instead of tobacco. ‘

Sir, tobacco was used in India by the poor cultivator to pay high rate of rent
whicn the Zamindars used to exact from their tenants just ds” was the case with
opiuti. A tenant paid his rent mostly from the yield and out of the income of
opium. Tobacco is one of those articles from the income of which the poor
tenant pays his rent more easily and quickly. We know that tobacco when it
will be taxed like all other edible of the villages, the people in villages. towns
and all over the country will know that it is also one of the measures to extract
money out of the poor cultivator. This extraction of money, I submit, will not -
be a cominendable object for the Government. Government have taxed salt
and every one feels the pinch. If the Government is going to tax this article
which was very great source of relieving the poor cultivator for the payment of
his rent which is said to be very high in this country, I warn the Government,
it will have a very deleterious effect on the m'nds of the villages of this country.
When wo know that you could get some money by borrowing or taxing the great
mill-owners of this countrv, then where is the necessity of taxing an article
from .t yields of which the poor cultivatrr gets some relief in regard to the
Payvient of his rent, etec. As I do not obiect to your levying tax as there is a
great riringency for money, but is it a fact that you cannot do without this tax?
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1 know you can do without it. You can tax some other articles.
You can tax more the mill-owners who are profiteering in cloth at
a ver; high rate. ~Why tax an article which is very necessary for the
poor cultivator. Sir, I warn the Government simply of the .most deleterious

effects that will be produced by this tax.

- Mr., H. Greenfleld (Government of India: Nominated Otﬁciagz Sir,
frequent reference has been made by Honourable Members to the difficulty
whuch confronts us in the operation of this excise. The difficulties which beset
an excite of this nature are obvious and we have them constantly in mind. I
submit, Sir, that this fact is indeed evident from the care and deliberation
taken over the preparation. of this measure which, as the Honourable the Fin-
ance Member has told the House, has occupied ten months. He made parti-
cular reference to these difficulties and described them in his speech as being
formidable but not insuperable. On this point, I cannot, I think, do better
thaa to quote the words of a former Finance Member, Sir James Wilson, who,
speaking on this very subject, in 1860, said: .

*‘Sir, when a Mmnister in England complains of the difficulty of a task he is not un-

frequently told that he occupies his high office for the purpose of overcoming difficulties..
Let us accept the same obligation.”

Reference has also been made to the dangers which would ensue from
interference with the cultivation. We are fully alive to these dangers. It is
clearly to our interest to protect the tobacco cultivator from any kind of dis-
-couragement and we have every intention of doing this. We have no intention
of aliowing our goose to be killed. The rules may, at a cursory glance, appear
to be complicated, but closer study will reveal that their impaet on the indi-
vidual cultivator will be slight.. Control will in fact be exercised mainly at the
warchouse and most of the growers will come into contact with excise officials,
probably ouly once or twice a year. The ordinary cultivator is not required to
submit returns; he has only to state orallv the ampunt of tobacco he has srown
during the previous year and the amount he intends to grow in the following
year and these amounts will be taken down by the officer who visits hin:
for thut purpose. It has been urged that we should exempt the primary pro-
ducse from participation in the new system. Our sole purpose in going to the
cultivator is to obtain a complete tally of the crop and it is only fs;‘om the
primary producer that we.can get such a tally. It has been suggested that
instead of the proposed excise .system tobacco should be made a Government
menopoly. 1 do not know whether the Honourable Members who suggested this
course appreciate that the existence of a monopoly implies complete prohibition
of the eultivation of tobacco except in the contrclled areas. The Hononrable
the Finance Member explained in his speech that the feasibility of this and
other alternative imethods has been considered several times in the course of
the last eighty years and that the objections then taken to it are still valid and
irresistible. , t . ’

Th. suggestion has been made that individual cultivators may be harassed
by subordinate excise personnel We shall take every precaution to guard
aga.nst this risk and in drawing up the establishment for the administration of
the excise we have provided a generous proportion of superior personnel.

The rates of tax have been discussed in relation to the wholesale prices of
tobucen but as the Honourable the Finance Member pointed out this is a con-
swner’s tax and the rates must therefore be considered in relation to the retail
prices. Special mention bas been made of the case of biris and we were
informed that biris are sold at from thirteen annas to three rupees a thousand.
Tt is in relstion to such prices that the rates of tax must be considered. We
have now definite evidence as to what the effect of the tax will be on retail
prizes.. Enauiries which have been made shew that out of eichteen varieties
which are snld in the neighbourhood of this citv the retail prices of six have not
movan at all since the tax was announced ; qnly two have advanced by as much
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‘a8 20 per cent.; and, for the rest, the increases in prices vary between eight
and 16 per cent.

The suggestion was also made that we should exempt rutoon leaf. 1 under-
stand that the harvesting of such tobacco is bad farming becuuse ratoon leaves
perpetuate 'diseases of the tobacco plant. It may be, however, thut the parti-
cular hard case which the Honourable Member had in mind will be sufficiently
covered by the fact that only tobacco which is marketed will come vnder assess-
ment. Moreover, exemption can if necessary be granted in particular cases
under sub-clause (xii) of clause 14, under which the Central Gouvernment is
empowered to exempt any tobaccc fromn the whole or any part of the duty
imposed by the Act; and exemption has, in fact, alreudy veen grarted in res-
pect of tobacco grown for the consumption of the cultivator or members of his
household. .

As to the rates of duty which have been preseribed in the Scheduie, 1 may
point out that a schedule of this nature has to be very carefully balanced and
that in framing it a number of varied factors have to be tuken into account;
and any disturbance of the balance which has been struck may cause dislocation
to the trade. As has been pointed out by the Honourable the linance Mmem-
ber, it has been carefully calculated that these :ates of duty will cause an
increase in retail prices of not more than 20 per cent. ) -

We were also reminded of the existence of provincial taxation on tobacco in
certuin parts of India. Negotiations have been opened with Provincial Gov-
ermments and we hope that these local taxation measures will be withdruwn.

Finally, 1 should like to assure the House that the rules will be operated
with th= greatest sympathy aund discretion and that the operation of the excise
will be subjected to constant supervision which will be of a practical nature and
will not be conducted fromn the seclusion of a fan-cooled office.

Mr. Ananga Mohan Dam (Surma Valley cum Shillong: Non-Muhammadan):
Mr. Chairman, Sir, I want to draw the attention of the Honourable the Finance
Member to the difficulties of agriculturists and request him to exempt -them
from this taxation. 8ir, if you think of the difficulties of the agriculturist, you
will find that salt was taxed long ago and the taxation is continuing, matches
were taxed and it is continuing, postage was taxed and it ix continuing,
kerose. was taxed 'and it is continuing. In fact, we have not been able to give
anv relief- to the- poor agriculturist. Not only that, different measures have
been introduced to decrease the rate of interest but what has been done for the
poor agriculturist? Nothing at all. The result is he does not get money; his
financisl problem is acute. The Government has not, brought forward any
measure under which the agriculturist could derive some benefit and which will
bring him some money.- 1 also want to draw the attention of Governmnent to
jute erop in Bengal and Assam. There the poor agriculturist is getting nothing.
Now tobacco is going to be taxed. At present the tobacco used for hookah is
selling at Rs. 8 per maund and if the proposed tax of one anna per pound is
iraposed, the price of hookah tobacco will increase to 14 or 15 rupees. i.e.,
about 40 per cent. increase. We have not heen able to help the agriculturist
in any way and now we are trying to take away the little that they get from
their sale of -tobaceo. ' '

Sir, there are so many clauses in this Bill that it is very difficult to under-
stand it properly. Agriculturists, as vou know, Sir, are mostly illiternte and
do not know anything about this, and, therefore, this Bi'l w'll involve them into
more and more complications. I, theref-re, earnestly renuest the Finance
Member to exempt these poor people and not imnose thia taxation on them.
When there are so many other sources open to the Finance Member of collecting
monev hy taxing other people, I hope this little luxury of the poor people will
not he taxed. . }

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir. for a
ong tirne T was thinking why tobacco is not taxed. Salt is taxed, posteard is

c2
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taxed, kerosene is taxed, matches are taxed, and yet tobacco is not taxed.
After all, its twn has come. Bir, I consider tobacco-smoking to be not only a
vize buv rather an emblem of the conquest by the uncivilized West of the
civilized East. When I think of tobacco I curse the day, when Columbus dis-
covered America or when Sir Wilter Ralley entered that continent. I do not
know who first brought this tobacco to India. I cannot say if the Portuguese
ever brought it from South America to India. 1 do not know if Akbar's long
Aibata and Hookah contained tobacco. But 1 am always put in mind of the
day when Sir Thomas Roe entered the Court of Jehangir with the present of a
dainty leaf of tobaceo . . . . ..

The Honourable Sir Jeremy Raisman: 1 did not know that he was as old
as that.

Pandit Nilakantha Das: Sir, T could have no objection when a thing which
in my own way I have always considered to be a vice of humanity and not a
material food is taxed. 1 do not think use of tobacco is a luxury. Tt eats into -
the very vitals of a person. I know our people chew it like the people of the
Scuth America chewing coca leaves with chuna (lime) only to kill their hunger.
It is not a good thing and so I wanted that it should be taxed, and when this
Bill actuallv came I considered it a very innocent Bill. But there is a clause
{Nc. 14) under which all sorts of rules are to be framed. I did not know the
rules had been framed already.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Mubhammadan): A copy
has Lecn sent to us.

Pandit Nilakantha Das: T got it. But what do T find there? Ts it con-
templated that this year and next vear some crores shovld he eollected as
penaley from cultivators and then our people would be prevented from culti-
vatirgz a crop which means vice. If that is the intention, this Bill is all right.
It is said that there is no intention of molesting the acoriculturist, but what do
we find here? . My Honourable friend, Mr. Krishnamachari, took up this ques-
tion, but he did not read these provisions to the House. Theyv are so very
appalling for it is so very cruel to the orower. Sir, rule 5 on page 2 of Tobacco
(Excise Duty) Rules, 1943, reads as follows

“Fvery grower shall in each vear before makine use of anv land for growing tobacco
make u true declaration in Form T. E. 1, in respect of all land upon which the toharcco is to

be grown, giving the particulars specified in the Form and statine whether he int-nds to
cure the whole or part of the tobacco when cut and gathered. He shall sign the declaration

and deliver it to the proper officer : L )
Provided that where the grower intends to cultivate less than ten acres of tobacco he

mayv furnish these particulars orally to the officer who visits him for this purpose.

6. Every curer shall in the month of November, each year. when aoplying for a licence
to cure tobacco in the following year, make a true declaration in Form T. A. 1 in resnect of
every Luilding or place to be used by him for -the curing, sorting. grading or storinw of
tobacco giving the particulars specified in the Form and specifving the purpose for which
each such building or place is to be used. He shall sign the declaration and deliver it to

the proper officer.” ] . i .
" Then, there is provision for inspection. The agriculturist has to tell the

man who goes out for inspection whether tobacco is to be grown in less than
ten acres. or more. Tf it is more than ten acres then there is another form.

The Honourable Sir Jeremy Raisman: Does the Honnurahle Member
realize that if it is less than ten acres he .does not fill un anv form at all?

Pandit Nilakautha Das: Rule 5 says if it is more than 10 acres. Does it
not mean less than 10 acres? ,

Mr. H. Greenfield: Where the grower intends to cultivate less than 10 acres,
he mav firnich these narvtienlars arally to the officer,

Pand’t Nilakantha Das: But the form ghould be filled up all the same.

The Honrnrahle Sir Jeremv Raleman: No, no. .

Pandit Nilakantha Das: e chall enter cenaratelv, when it ie more than 10
acres, on the dav of sowing any tobhacco seed or nlanting anv tobacco, the day
of the sowing and the variety »f the tobaceo planted. and if more than one

[
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variety is sown or planted, the area of the land sown or planted with each
variety. Then there is a penalty either of Rs. 2,000 or Rs. 1,000 which is pro-
vided later on. I have not discriminatingly read it or studied it. = When he
takes it from one Jouse to another the number of plants of each variety should
be recorded, and he shall at least 48 hours before eommencing of cutting the
tobacco enter the date on which it is intended to commence the operation, and
the place or places to which it is intended to-remove the tobacco for drying.
" These are all for agriculturists! I leave the part which relates to the . . . . . .
Mr. H. Greenfleld: This provision relates only to those who cultivate more-
than 10 acres of tobaceco, which is a considerable arex.  Such persons.are re-
quired to enter these particulars in a book which they retain. No return\has
to be submitted. The book always remains with the cultivator.

Pandit Nilakantha Das: I see that it is for more than 10 acres, but wany of
our cultivators of this money crop cultivate more than 10 acres, and especially in
the province of my friend, Mr. Krishnamachari. I know it, for it is contiguous
to my province. Then ‘‘he shall not cancel, .obliterate or alter any entry in
the book™. Those that know our cultivators must realise how difficult all this
is. Then comes the question of transport. There 2re more stringent provisions.
here. Then there is the penalty if all these provisions are not complied with—
either Rs. 1,000 or Rs. 2,000 as has been provided for in the Act itself.  So in
the course of a year or two vou will for all practieal purposes make the cultivation
of tobacco just like the cultivation of ganja or opium. There will be no
cultivator without a license. It will then come to this that cultivators will be
completely ignored, and licenses will be given only to bigger men, mecu like
those sitting in the Treasury Benches, if not bigger.

Dr. P. N. Banerjea: Do you insinuate that they smoke ganja?

Pandit Nilakantha Das: They get a contract for cultivation from Government.
I do not object to smoking.

Dr. P. N. Banerjea: . Smoking ganja?

Pandit Nilakantha Das: Yes. It may ultimately mean relief to the tax-
payer. But it will be in effect a licensed cultivation just as in the cese of
ganja and also in the case of opium. Perhaps it has been stopped in the case of
opiun, for we now purchase only Malwa opium and provision opium has been
stopped. So, I do not think this tobacco cultivation will remain the commomn
money crop in the country.

I draw the attention of the Government to this aspect of the question. If
they want to make, money, it is for their interest I say that they should not put
restrictions like these on our ordinary cultivator. They shouid not throttle
this staple mcney crop all over the -country.  Jute is not grown in all parts of
the country. Cotton is not grown everywhere.  But tobacco, if you call it a
money trop—ifor it is not a food crop—is grown everywhere in the .country.
S0, if vou do not want to stop it ultimately only after realising for a vear or twe
during the war time your money only by penalties, then please for I[ndia’s
sake revise your rules. I have intrinsically no objection to a tax on high class
tobacco, and perhaps none of my friends will have any objection for high class
totacco, and you may by compromise go some distance to meet the case of
low class tobacco and its consumers. Personally, I do rot consider it a food.
It 18 a useless luxury and a vice. When that will come to be considered in courge
of moving amendments. T shall say what I have got to say about various item=
which have been perhaps-taxed unequally.

Last of all as my friend has already remarked, the bureaucratic officers sit in
their rocms under punkhas and studv everything from the reports from below
and provide for our people whom they do not know, whom they have not seen.
But T believe there are now in highest places of administration, Indian Members,
even Members like my Honourable friend, Dr. Ambedkar, who know our people,
the verv poor class of people, very well, for the doctor represents the poorest
class of our population, and he may be asked whether what T say is true.
Therefore, it is very doubtful whether these rulds will operate properly to serve
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the purpose for wihuch this Bill has been placed before the Hause. With these
words, Sir, and this werning, I resume my seat. ' .

(At this stage, Maulana Zafar Ali Khan and Dr. Banerjea stood up simul-
taneously.) :

Dr. P. N. Banerjea: 1 give way to m:y Honourable friend, Maulana Zafar Ali
Khan, =s I wish to speak last.

“Mr. Chairman (Mr. Jamnadas M. Mehta): In the meantime 1 have called
upon you, Dr. Banerjea, to address the House. Unless you do so now, you
may lose your right to speak later on.

Dr. P. N. Banerjea: All right. Sir, I amn the.most dispassionate and. dis-
icterested opponent of this motion. I am not a smoker and this Bill will not
aflect me in the slightest degree.  As a matter of fact 1 find . it exceedingly
difficult to stay-in a room where people are smoking, and 1 become very un-
comfortable when persons smoke at a distance of a few yards fromy me.  Why
then do I oppose this measure? .When I say that I ain dispassionate, I mean
that so far as my personal feelings are concerned, they are not affected; but
I an not altogether dispassionate. 1 feel for the poor; I have a soft corner in
my heart for the poor people of this country as well as of other countries; and
it is because I feel that this measure will adversely affect the poor cultivatcr,
the poor field labourer, the poor artisan and the poor factory labourer that I
oppose this measure.

Now, as I suggested the other day, tobacco is good for manual labourers, men
who work with their hands; but it is bad for brain workers, men who are
engaged in intellectual pursuits. It is very unwholesome for brainworkers,—
it is a sort_ of poison for them,—and I would advise all my friends in this
Assembly to eschew tobacco altogether. But when I find that for the poor
labourers it is a sort of conventional necessity, that it gives them some relief
after toil, it produces a soothing effect on their nerves after hard work, I cannot
but feel sympathy for them. I have seen with my own eyes the work done by
the cultivators in the fields; and I have seen with my own eyes the work that is
«carried on by the industrial labourers in factories. I believe that this measure
will adversely affect the health and comfort of the poorer sections of the com-
munity. o ’

Thi: Honourable the Finance Member told us the other day that the Taxation"
Enguiry Committee suggested the adoption of this tax in the tax system of -the
country. That is true, but at the same time the Taxation Enquiry Committze
pointed out the difficulties which would have to be encountered in imposing a
tax upon the production of tobacco. They suggested that there should be a
snles tax and a licence tax. They do not wish that the tax should be extended
to the productior. of tobacco. _

Now, what are the difficulties which have to be encountered in pushing
taxation to the extent that is desired by the Honourable the Finance,Member.
'The previous speakers pointed out that in India the cultivation of tobacco takes
place on very small plots, that the cultivators are generally illiterate and that
they are exceedingly poor. ~When the tax-gatherer goes to these people, there
will be a great deal of harassment and oppression.  In order to avoid this harass-
ment and oprression I woilld advise ‘the Honourable the Finance' Member to
‘confine his attention to the levy of the tax only oM the manufacture and sale
of tobacco in factories. large or small, but not on the meamufacture by the
individual cultivator who produces the tobacco for his owrn use or for sale in
the village.  That would be a much simpler method of obtaining the revenue
from these sources. ; ' )

Then I should also like to point out that the Government will have to
appoint & very large number of officers to go to the villages and to the fields, and
the expenses that will be involved in this process will be very great. A large
portion of the revenue which will be derived will be eaten up by the cxpenditure
which will have to be incurred in collecting the tax. For these reasons I hope

" :
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the Finance Member will see his way to confine the taxation within reasonable
limits. The Honourable the Finance Member pointed out the other day that
tobacco is taxed in almost every country.in Eurppe . . . . .

The Honourable Sir Jeremy Raisman: In the world.

Dr. P. N. Banerjea: . . but the conditions of India are very different
from the conditions in many other countries.  India is u land of small cuitivation
and India is a land of poor people.  So, in view of these differences, I hope he
will revise his opinion -and will not embark on any policy which will create
very great discontent among the poorer sections of the community.

Maulana Zafar Ali Khan (Eust Central Punjab: Muhammadan): Sir, every-
bedy kuows that there is no taxation without representation. My Honourable
friend, Sir Jeremy Raisman, ought to know it because this principle was pro:
pounded by the motlier of parhdmentb-Butam R

Sardar Sant Singh (West Punjab: Sikh): He does not know it.

Maulana Zafar Ali Khan: Constituted. as this House is, with a very cour-
fortable majority for the Governinent, they can carry out any measure they like
with these Benches empty, with us only having the power of raising our voice,
however high-pitched that voice may be—we may have stentorian lungs but
nobody listens to us; so I am sure that in spite off our opposition you will be
able to carry this measure through. But we must have ~ur sayv. My Honour-
uble friend, Pandit Nilakantha Das, referred to Sir Walter Raleigh. Sir
Walier Raleigh in the fifteenth century returned from America and introduced
tobacco to Englund. From England it spread to Europe, fromi Euicpe it
spread to Asia, (ill not a single spot on this whole broad earth was left, in
which tobaceo was not grown and tobacco was not smoked. Siuce that time
tobacco has become a luxur) with some and a necessity with most.  Necessity
for some, as in the case of Mr. Churchill who cannot sign his Atlantic Charter
without having a cigar in his mouth. I am an inveterate smoker myself, and
some of my Honourable friends give me credit for composing poetry, when I have
a hookah in front of e, without it I cannot write even one line.  So, with the
help of hookah I composed two lines yesterday and asked my Honourable
friend, Mr. Nauman, to repeat them to the House, but he forgot to do so
because he does not smoke. So I will repeat those lines myself.

“Dua do Raisman ko Mazwell ko aur Benthall ko
Hakumat chal raki hai ajkal in teen ke sar par,”’

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

In plain English, it means, Long live Raisman, long live Maxw ell, long live
Benthall. for this Holy Trinity is piloting the barge of State.

Mr. President (The Honourable Sir Abdur Rahim): I am afraid that has
nothing to do with the motion unden consideration.

Maulana Zafar Ali Khan: Sir, T am one of those--who think that if the
deficit in the Indian Budget has to be met at all, it should be met by borrowing.
and not by taxation. I “do not know the prmclples acting upon which the
Government made up its mind to tax up to Rs. 40" crores and borrow the rest
of 20 crores. Why not borrow those 20 crores also as they could very well have
done? But what they want is to tax, and tax, and tax .

Mr. President (The Honourable Sir Abdur Rahim): All fhat hae been urged
repeatedly.

Maulana Zafar Ali Khan: It has been said. But, I have to cover the
ground .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
cannot go on repeating the same argument.

Maulana Zafar Ali Khan: With due respect .to the Chalr we are on the
tobaceo question to-day. As I have told you, this measure will be cartied, but
the rules framed under it are so bemldermg and so harassing to the poor aeri-
culturist that they need to be revised in consultation with a committee of this
House; and it is for the benefit of the Government that T make this suggestion. T
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admit that if the war is to be won, money is to be found. But money is not to-
be realised in this ‘way, in the way in which they propose to realise it under
this tobacco scheme.

There are many ways in which tobacco is consumed; cigarettes, high class
cigarettes, cigars, Havana cigars, then there is hookah, there is biri, and then
there are pipes and so on. The high class tobacco might be taxed, but the lower
class which is the only luxury left to the poor agriculturist in this country
should not be taxed at all. They say that luxuries ought to be taxed. Certainly,
but the poor agriculturist who cannot keep his body and soul together—has
only one luxury which is the soothing leaf called tobacco. You must look to:
himi and to his requirements. He ought to have some solace. He does not
get soup, he does not get fish, or omelettes, he does nct get eggs, or butter or
all those other luxuries. The only luxury that he has is tobacco. Why deprive
him of that? You say you have made arrangements under this measure to
exempt the agriculturist to the extent of meeting his requirements. But the
rules that you have made in this connection will be causing great harassment
to the poor agriculturist and you will find it very difficult to carry out this
measure. Once again I remind you of your own interest. As a last resort I
appeal to you to give up this tax altogether. But if you are bent upon carrying
it, if you do carry it, then with the help of a committee of Members of this
Assembly and in consultation with them, revise those rules, mnodify those rules:
and meke them workable. .

With these words, I oppose the motion.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir, I do
not wish to go into the ethics of smoking, or whether it is a right to be exercised
by men or by women, cr the history of the plant going from one country to.
another—but 1 want to put a few matter of fact questions and I want the Hon-
ourable Member to reulise the difficulties of the tobacco grower in a village.
The rules framed will show that the whole responsibility of filling up the Form:
is thrown on the grower himself. The grower in the viliage is illiterate, unedu-
cated—and for this illiteracy this Government is responsible—and how can you
expect the illiterate grower in a village to write all these ‘details which you put
down in rule 11 (a), (b), (¢), (d), 1, 2, 8, and 4? When the seed is sown, when
the plant is grown, when it is cut, when it is removed from one place to another
place—if these are not properly entered, you are going to levy a penalty. Another
thing is this. You say that the grower must inform 48 hours before he cuts.
the crop. Have you realised that after intimation, the weather conditions may
not be favourable for cutting the crop, or manual labour may not he available?
Is this poor man to suffer—for I do not say the folty of the framers of the rules,
—but, the weather conditions which prevent him from carrying out what he has.
written? I think it would be better if the responsibility of whatever you want
filled up by the grower—the responsibility of that is thrown on the offieer him-
self. Why do you wish to save the officer the trouble of filling in these details?
Why do you wish the poor illiterate man to fill up all these minute details? T
hope you will see the reasonableness of my suggestion. Again, so far as
cutting part is concerned, when you say that the man must inform 48 hours
before cutting the crop, there may be all the difficulties, such as, getting labour,
or weather conditions. I hope that these two points which T have made are
such as would meet with your consideration. After all, you have made an excep-
tion in the case of a man who cultivates 10 acres. You have to fix some limit
and you have put down 10 acres. Do you not think that the man who grows
11 acres or 12 acres would have a similar difficulty? I can understand if the
man who cultivates the tobacco crop is in a position to reap out of the crop as
much money as will enable him to keep a clerk to fill up all these details.
But how much’ according to your calculationg is this grower of 11 or 12 acres
likely to make as a profit? 'Moreo.ver, the man has to fill up all these forms. T¢’
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may be that the crop may be spoiled. You want all' these columns filled up.
t may be that for some reason or other 1 do not get the crop in my hands, but 1
have to gc through sall this trouble unnecessarily. All these points are, of course,.
likely to strike a cultivator better and I would like to suggest, if it-is not very
late, that you should take into consultation some cultivators or men who are:
agriculturists in this House before you pass these rules.
The Honourable Sir Jeremy Raisman: Sir, I will only déal with one or two
broad aspects of this matter, because the Honourable
4 p.M, Member who spoke from these Benches a little earlier
in the debate has explained’ the points of detail
which had been criticised up to that time, I would like to'say by way of explana--
tion that the idea of introducing this tax in this Budget occurred to me about the -
time of the last Budget. In fact, my first idea was to introduce it during the-
time of. the last Budget. The more 1 studied the matter, the more I realised.
that it was a matter of very great complexity and that even in war time when.
the general necessity for additional revenue was widely accepted it would be
difficult to introduce this tax unless a great deal of careful work had been done.
It was, therefore, soon after the last Budget session that I placed an officer on..
special duty to study this matter in all its details, to go into the whole history
of the proposals for tobacco taxation, to study the conditions in which the crop
is cultivated, to familiarize himself with all aspects of the matter, to consult
such persons in the Provincial Governments who would be primarily concerned,
to get to know the trade aspects and tc report to me whether it was feasibie to
go ahead with this scheme. Well, Sir, that officer has covered the whole of this
ground with very great care, made a recommendation to me, from which I
‘concluded that it. was feasible and indeed that there were no serious
difficulties provided that we kept in mind certain important principles.
One of these principles is that the tax should be levied in such
a marmer that it was at a point most removed from the cultivator-
or the grower of tobacco. In fact, if it had been possible to work
out this scheme by completely excluding from consideration the tobacco as
grown in the field, no one would have been happier than myself.. In fact, we-
found that if the scheme were not to lend itself to evasion at a higher level, it
was necessary for us to atterapt to collect a certain amount of information about.
the tobacco before it reached the stage at which the tax would be levied.

Now, Honourable Members have spoken about the difficulties and the
hardships of the grower but-I would ask them-to recognise that our only dealing
with the grower is in order.to provide a check for our own purposes so as to be-
able 'to see that the wholesale dealer or trader at a later stage is not evading
the tax, Unless we kmow from the beginning particularly how much tobacco was-
grown and where end when, it would be extremely difficult for us, when we
come to levy the tax, to keep a check on the persons whom we are mainly con-
cerned to deal with in the collection of the tax. because those wholesale dealers.
and traders are very well able to pass, and I have nio doubt that they will pass,
the whole of the tax on to the consumer and, of course, my object is to raise-
the tax from the consumer. It is from the consumer- that the tax will be raised.
Well, Sir, I can assure the House that we have taken the very greatest care m
following this back from the consumer through the variows channels of trade
to-the stage of cultivation. We have taken the very greatest care to refrain:
as far as possible from any undue interference with the grower or the cultivator.

Now, it is true that a body of statutory rules had to be drawn up which:
purport to attempt to cover every contingency but we are fully aware of the
difficulties which Honourable Members have mentioned in this House and it is
our intention to see that the administration of this tax is not burdensome to
thﬁ grower. We realise quite well that if there is one way in which this tax
will fail it will be because we do not have regard to the difficulties of the growers .
and if we were not prepared to see that that requirement was reasonably satis-
fied, then we might as well give'up the idea of collecting this tax at all. T, there-
fore, wish to assure the House that that aspectswhich has been: brought out so:
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prominently by Honourable Members is the one aspect of this matter with which
I have been primarily concerned throughout our consideration of this tax.

Now, Honourable Members have drawn attention to obligations in the matter
of giving information only, which are laid on growers on ten acres or more of
tobacco and my Honourable friend, Mr. Deshmukh, asked me -what was the
position—I suppose he meant financial position—of- « man who grows 11 or 12
scres. 1 understand his financial positian to be that that crop would result in a
net, profit of the order of Rs. one thousand. I submit that it cannot be con- -
tended that the man who is enganged in handling a crop - which will result in a
profit to him of that maﬂultude iz incapable of atttndmu to broad businesslike
questions such as what is the time when he sowed the ecrop or when he intends
to harvest

| Mr. T. T. Kriahnnmachm. A inan’s resources bear no relation to his being
iterate,

The Honourable Sir Jeremy Raisman: )My Honourable friend fromm Madras
tells me that the size of a man's financial resources und operations -has no
relation whatever to the extent of his knowledge. I quite agree that a man
1any be a;'xtr:l(.u'din{u'ill}r ignorant— and vet be a millionaire.  (An Honourable
Member: “'They often are.”’) What I do contend is that it is not beyond the
resources or the ability of a man in that position to get somebady to perform
“simple operations for him.

Pandit Nilakantha Das: Is it net income that you refer to?

The Honourable Sir Jeremy Raisman: Yes. And what 1 do suggest is that
.already in the course of handling a business of this size, to call it business even
if it is agricultural, he must be in a position to deal with requirements which
are no more exacting than this. T am afraid my Honourable friend may disagree
but 1 hold to my opinion and in any case I do not think, for the reason which
1 have already given, it will be through lack of ability on the part of particular
growers to comply with our requirements that any penalties will arise because
the Department will be fully impressed with the extreme desirability of assist-
ing growers and cultivators to denl with this kind of inatter.

Mr. Govind V. Deshmukh: May I ask a question? The rules, as framed,
.are obligatory. Supposing the man is not able to carry them out as, for instance
the cufting of the crop, would he not be fined as is provided and would that also
not be a weapon of harassment in case he is unable to carry out his promise?

The Honourable Sir Jeremy Raisman: It is impossible to carry out the admi-
nistration of any tax without having an ultimate sanction, but what I am talking
to the House about is our objects in regard to the administration of these matters
and the spirit in which we intend to have then: carried out. It will certainly not
suit our purpose when a tax of such large revenue potentialities is involved to
fail by reason of allowing the harassment of the grower by petty officials. It is
for that reason that the Honourable Member who spoke from these Benches
pointed out that we intend to provide good quaht3 supervision of the adminis-
tration.

Mr. Amarendra Nath Chattopadhyaya: Will the Honourable Member allow
the discussion of the rules? -

The Honourable .Sir Jeremy Raisman: These rules can be amended at any
time by us. The object of this tax is not, as I said, to oppress the cultivators
if only for the reason that they will yield us no.revenue. The object is to see
that the tax is levied at certain later stages and that those who consume tobacco.
and those who provide tobacco for these consumers make their contribution to
the revenue. That is the only object and evervthing else is merely subsidiary
and ancillary. We should be committing suicide, so to speak, in relation to
this measure if we allowed ourselves to fall down on the subsidiary or ancillary
matters which are necessary for the efficient levy of this tax.

Pandit Nilakantha Das: Ts it contemplated that the supervisor or any other
-officer will have any responsibility in the keeping of records for the agriculturist?
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If he cannot, will any part of the responsibility be on the officer or the super-
visor? That will solve matters.

_The Honourable Sir Jeremy Raisman: The general responsibility will ke to
gee .that this information is forthcoming with the minimum friction and the
mipimum harassment. That is the poliey.

Now, Sir, I would claim that so far from being any disadvantage to the
grower, the enactment of this tax will be a very great advantage. I was at
pains ﬂ]lb morning to explain how in the course of our investigation of the best
manner of levying this duty we found numerous opportunities whereby the
position of the grower could be improved. Although my Honourable friend, Mr.
Jamnadas \Iehtu., spoke somewhat slightingly of the 10 lakhs of rupees which I
have offered to provide in order tc wvarry out these objects, 1 can assure him
that those who are concerned with the improvement of the agricultural condi-
tions, with the improvement of the quality of leaf and the conditions of market-
ing tobacco, regard 10 lakhs as a" very useful sum indeed and a great deal
can be done with 10 lakhs a year in the spheres which 1 indicated. The present
position is that the grower grows very often a very poor type of tobacco and
which is not as good as he could grow. When he comes to sell it, he frequently
is defrauded in the matter of weight; if he takes it to market, he frequently
gets a lower price than he ought to have got according to prevailing prices
at the time and generally he is very much at the mercy of a number of people
who are much more comp«tent and capable than himself and whose business it
is to trade in his produce. The grower is the least able of these parties to defend
himself and, as I have indicated, there is plenty of room for doing tremendous
benefit to the grower in this field. It has in the past not been followed to the
extent that it should have been by reason of lack of finance, but precisely because
this tax is capable of being a very lucrative tax, there will henceforward be no
difficulty in proudmg the finance necessary to _improve the position of the
grower. And that is why I claim that so far from doing harm to the grower.
the introduction of a system of taxation of tobacco in Indla will enable us to do
him a tremendous amount of good. : .

Mr. President (The Honourable- Sir Abdur ]{alnm) The question is:

“That the Bill to plovu]c for the imposition and collection of excise duties on tbbacco
be taken into consldelatlon

The motion was adopted.
Mr. President (The Honourable Sir Abdur Rabim): The House will now
deal with the Bill clause by clause. Clause 2.
Sir George Spence (Secretary, Legislative Department): Sir, 1 move:
**That in clause 2 of the Bill, after sub-clause (f) the following sub-clause be inserted :
‘(y) ‘factory’ means any premises wherein tobacco is manufactured’.”

Sir, this definition will operate in relation to the reference to factories in
sub-clause (ir) of clause 14 (2). The object of the definition is to make it clear
that the power. conferred by that sub-clause to make rules for the inspection
of factories is not confined to those factories which are factories within the
“menning of the Factories Act.

Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“‘That in clause 2 of the Bill. after sub-clause (f) the following sub-clause be inserted :
“(g) ‘factory’ means any premises wherein tobacco is manufactured’.”

The motion was adopted.
Clause 2, as amended, was added to the Blll
lauses 3 to 14 were added to the Bill. .
Mr. Amarendra Nath Ohattopadhyaya.' Sn, I move: .
““That in Part I of the Schedulé to the Bill, sub-part II be omitted.” -

Mr. President (The Honourable Sir Abdur Ruhim): When did the Honour-
able Member give notice of thig amendment?

1
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Mr, Amarendra Nath Chattopadhyaya: 1 gave notice long ago. Sir, the,
rates of duties mentioned in the Schedule seem to me very heavy, particularly:
on biric. The rate of duty for biris is six annas. Biris are generally used by
middle-class people and poor people. This rate of duty on biris ag compared
with the rate of duty on cigarettes and cheroots is very large indeed. In our
country tobacco is of various qualities and its prices differ greatly. In Bengal
the prices differ very largely. The difficulty with the growers in regard to-
tobacco is too much. They have to depend entirely on the rates of different .
types of tobacco. They produce different types of tobacco by a process of’
drying and through that process they have to make up their mind as to the:
quality of the tobacco. 1t entails a lot of trouble for the growers.

The- proposed duty of six annus is very heavy and it works out to.over
400 per cent. This is the idea which the tobacco manufacturers have given.
us. I am personally not at all interested in this, because I am not a smoker.
But, Sir, whenever I feel that this Government is going to tax unnecessarily
those poor people who cannot live without the articles chosen for taxation, I
cannot but lodge my emphatic protest. My amendment aims to do away with:
Part 11 of Part I, namely, country tobacco intended for manufacture of biris,
cigars, hookah tobacco and snuff. The Honourable the Finance Member has.
taken up the attitude of taxing tobacco in any shape. If he taxed only
cigarettes, cigars and cheroots, which are generally used by ‘people who are-
in a position to pay the tax, I would not have objected to hig proposal. We-
all know that prices of every thing have gone up and we believed that this
Government while imposing this tax will take into consideration the situatiorr
in the country. But it appears that Government has ignored it altogether.
If the Honourable the Finance Member had no intention of growing difficulties-
of the poor agriculturists, the Government of India should not have chosen such
articles for taxation as are generally used by that class of people. People are
getting 1nuch disturbed on account of food and they do not find money. Now,
this tax has been imposed. This article is used by about 90 per cent of the
people who are really agriculturists and labourers. These people will have to
pay for their smoke a~-tax which they can ill-afford to pay. Sir, it is really
surprising that, although there are many other commodities, many other
articles on which taxes could have been levied without disturbing the peace of
mind of poor masses, the Honourable the Finance Member has chosen tobacco.
Sir, these biris are generally used by poor tongawalas and ‘people of that type,

chew tobacco. In order to give these people some relief, T object to the passing
of this part of the Schedule. Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved
“Thac in Part I of the Schedule to the Bill, sub-part II be omitted.™

Mr. Jamnadas M. Mehta: Sir, I am sorry to say ‘that there is some-
thing topsyturvy about this part of the Schedule. Tobacco, whicli is most
luxurious is least taxed and the lower the quality, the higher ig the tax. In
earlier- part of the day when I was making my observations I invited the
attentior: of the Honourable the Finance Member to that. 1 said that the
tobacco which was now eight rupees a maund and the tobacco which was fifty
rupees a maund were both liable to the duty of 0-6-0 per pound. He denied 1t
and said that it was one anna and not six annas. At that time I could not lay
my hends on my copy of the Bill. Therefore I relied on his authority. But
now I have got even greater authority and that is his own Bill. There I find
exactly what I was submitting. In Part II of the Schedule you will find
that for cigarettes it is six annas and for biris it is six annas, for cigars and
cheroots it is two annas and for hookah, which is the most luxuriant type of
smoking, it is one anna. Hookah smokers are Nawabs.

An Honourable Member: The rickshaw coolies in Simla smoke hookah.



THE TOBACCO (EXCISE DUTY) BILL - 1265

* Mr. Jamnadas M. Mehta: Simla men to whom my Honourable friend is
xeferring are-poor people and their hookah is but a “poor imitation of the
real magnificent and genuine hookah which is an incomparable prince araong
the smoking instruments. Therefore, in any case, vou will see, Sir, that the
.covntry tobacco for biris is taxed at six annas. My Honourable friend told me
that it wax one anna. Of course there is, later on, one anna for something
difterent to that. But I was right when 1 was pointing out that cigars and
.cheroois are to pay two annas and the lowest kind of country tobacco is te
pay six annas which is very topsyturvy that my Honourable friend, Sir Henry
Richardson should pay two annas.

Sir Henry Richardson (Nominated Non-Official): I don't smoke.

Mr. Jamnadas M. Mehta: When you do. That Sir Henry Richardson should
pay two annas and that a poor cooly who smokes a biri should pay six annas.

The Honourable Sir Jeremy Raisman: Hus my Honourable friend realized
that in addition to the tax on the leaf tobaceo for cigars or cheroots, there is
. heavy tax which is leviable in addition on the ihanufactured product.

Mr. Jamnadas M. Mehta: But I am only tulking of this part. In this part
‘they are so wrongly discriminated that it is better to bring them in proportion
to their capacity on a level of equitable incidence of the taxation.

My Honourable friend forgets further that these biri smokers are poorest
.of the poor and one of the arguments given by Mr. Greenfield was that for a
scer of this country tobaceco you can manufacture one thousand biris and that
is not the scale on which cigars or cigarettes are manufactured. Therefore,
the tax, though apparently heavy, when spread over a thousand biris becomes,
it is clainred, lighter in incidence, which means that so far as the article is
concerned, it is taxed most heavily because otherwise you cannot tax every
poor man who smokes on the same heavy scale lest on a thousand birig they
have o pay less per biri. That is not a just scale of weighing their capacity
to pay, and I think there is something really wrong about my Honourable
friend’s Schedule (Part II) about country tobacco. Therefore, my Honourable
friends who sre interested in the poor mian’s tobacco and the House which has
80 far pleaded for sympathy for the poor man’s tobacco, will be justified in
wcarrying this amendment to a division and testing Government’s—I will not

say sincerity, but I will say their—earnestness. We will see whether they are
earnest in their avowals . . . .

th_llr. T. T. Krishnamachari: They are neither sincere nor earnest about any-
thing.

Mr. Jamnadas M. Mehta: I want to say it in their favour, being a charit-
ably-inclined man.

My Honourable friend has realized what I told him for the first time during
the discussion on the general Budget, that this is- not the only tax which he
proposes to levy. There are Provincial Governments which have levied taxation
Especially in Bombay, the country tobacco is taxed 400 per cent. over the level
of 1932, We were told that the Government appreciated that point and that
they are in communication with the Provincial Governments wherever such
«xua taxation exists and they have proposed to the Provincial Governments that
they c¢an receive their income through the Central Government and repeal their
special additional taxation so that a kind of uniformity can be brought about
in th2 country. So far so good. But I wish to point out to my Honourable
friend that there are different causes for levying thig taxation in the Provinces.
For instance, in Bombay this tax was levied only for improving the deficits
«of {he Bombay Improvement Trust. Now, if he gives this income to this
Provincial Government, the origin of the tax will be forgotten and this will
remain a permanent tax on the province although the deficit of the Improvement
Trust mght be over. So, I ask him to study further the problem to see how
Far further relief either for the Central revenue or for the tobaceco man is available.
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My Honourable friend has shown such genuine- sympathy for ‘the tobacco.

grower that I am prepared to take him at his face value, and I am sure with

such em'ph'atlc' avowal of genuine sympathy for the grower he will see that in
no way . this will prejudice his economic prospects. Remember that every msn
who grows tobucco pays land revenue and agricultural produce after payment

f’f land revenue has no obligation to pay any tax to the Stute. Land revenue-

Is tbe only taxation on agriculture and tomorrow at this rate you will" tax

wheat, day-after-tomorrow millet. Therefore, this tax on tobacco will become

in addition to the land revenue which I do not think you - are émpowered to
levy z}lthoug.h. you may technically be right and yvour legal advisers may be
right in advising you to do so. I would request that Government should 'keep=

N g > :
lf;‘t mina four things: Tax the luxurious man as much as vou like; tax the pro-
eers ..., K :

Sardar Sant Singh (West Punjab: Sikh): Even if it is immoral.

Mr. Jamnadas M. Mehta: To some extent. But the two people” who are-
to be spared by you, and whom this amendment seeks to protect are the
agriculturists and the poor consumer. Therefore, if this part of the Schedule-
(sub-part II of Part I) goes out, our object will be largely met. Therefore, 1
beg of my friend, Mr. Chattopadhyaya, to carry this amendment to a division,
wliatever the result. .

Mr. T. T. Krishnamachari: Sir, in this amendment the item (b)—biris—is
largely consumed in the South. It has been said that the biri manufacturers—
beedis as we call them in Madras—thrive on sweated labour. They engage
labour for whom thev pay very little and that is how the industry is carried
on. In the city of Madras there are about 13,000 workers engaged in the biri
manufacture. I would like to tell my Honourable friends of the Muslim
League Party that 95 per cent. of these are Muslims. - Sir, people who have
been interested in this class of workers have been trying to get them better
wazes, but on every occasion the manufacturers were approached they said
that their profits were very low and they could not afford to pay higher wages.
{t was demonstrated in some cases that any increase in the ‘price of birig brings
down the consumption of biris. In fact, those people who smoke biris are
peopl: whose income is below the marginal level of subsistence, and naturally
when the prices of biris they smoke are increased, the consumption goes down
and there is a lesser production of biris. There is a certain amount of
justification in the plea of bi manufacturers when they say that if they
inerease the price of biris and pay the workers move the consumption drops.
"Anyway. it has been a matter cf Hobson’s choice. Workers have been under-
paid. Manufacturers would not pay them more. If we press the matter to a
strike, thrse workers will have to go out into the street. That is the position-
in which these workers are situated, and still the Honouable the Finance-
Member assures us that the officer who investigated the position has given him
an assurance that every thing will be all right when the proposed tax is imposed.
The tax at the rate of six annas for one pound of biri tobacco producing 1,000
biris w1ll put up the price of the article which now sells at 1-8-0, 1-10-0 or:
1-12-0, rexr thousand by. another six annas. Does the Government believe that
the samic quantity of biris wil_l sell when the price is increased by six annas.
It that ix so then the economics I have learnt must be completely wrong and'
I ghall have to sit at the feet of the Economic Adviser to the Government
of Indii.l anq learn again. That the amendment is sweeping in its scove is-
not agsinst it as the nrimary fault lies with those who have framed the rates:
of the tax at levels which are not reasonable. There is, I believe, & valid
gromnd for revigsing the rate regarding biris. having in view that bh; workers:
in this industw should not be thrown out of work. If you insist on thig tax
thev will be the people who will suffer It will not be the .employer, but the-
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worker. I, therefore, add my voice to that of my Honourable friend, Mr. Jamna-
das Mehta, and urge the House to tell the people of this country that they are
not behind this Bill. 1 support the amendwent.

Maulvi Muhammad Hussan Choudhury (Bakarganjcum Furidpur: Muham-
madan Rural): In supporting the motion of my friend, Mr. Chattopadhyuya, 1
must tell you, Sir, that I was mnot at all prepared to speuk on thifs Blil, but
seeing that such a Bill is to be passed, I shall be failing in my duty if 1 do not
speak on it. Sir, 1 come from Bengal and there there was a legislation like
thuis. As a matter of fact, there was such taxation upon three items when I
was a member of the Bengal Legislative Council, and one, of them was tobac-
co. Sir, it was greatly resented by the people at large, so much so that during
the elections one of the most prominent men took this plea againsi another
prominent man and the result was that the man who was partially responsible
for this taxation was defeated. So, Sir, from these bare facts, you can realise
how this taxation was resented to by the people. Speaking of the poor agri--
culturist, they have nothing with which to entertain a friend. We can entertain a-
friend with a cup of tea. They entertain their friends with tobacco. Tobacco has
become a part and parcel of their daily necessaries >f life. Thev only enjoy 1t
when they feel tired. Then they take tobacco and feel soothed. So, Sir, I
call this kind of taxation, the worst tvpe of it, especially at a time like this.
when the question of supply of food and clothing has become so acute in the
whoie of India. 8ir, I need not dilate upon this subject very much because
my previous friends, the Honourable Members, have spoken at lensth, so I
need mnot speak at length. T support the motion of my friend, Mr..
Chattopadhyaya.

Mr. H. Greenfleld: Sir, I oppose this amendment. In doing so I need
only say that the price of biris per thousand goes up as high as Rs. 8. As
one Honourable Member explained, the average weight of tobacco in a thou-
sand biric is one pound. Some of the smaller and cheaper vareties, however,
do not contain moré than two thirds of a pound of tobacco per 1,000 biris and
in such cases the incidence of the tax would be only four annas. But we have
had practicul demonstration of what will be the variation in price as a result
of this tax, because enquiry in this neighbourhood has shown that out of 18
varieties which are sold here the prices of six have not advanced at all since
the tax was announced. Only two have gone up by as much as 20 per cent.’
an] the increase in the remainder varies between 8 and 16 per cent. -

In reeard tc the point made by the Honourable Mr. Jammnadas Mehta as:
to the tux on tobacco used in the manufacture of cheroots, T must explain
that the low rate of tWo annas a pound is applied to the leaf because a very
larve vnrovortion of thé cheroots made in Madras are consumed by poor people,.
and these cheroots will not bear a higher tax than two annas a pound.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“Phat in Part I of the Schedule to the Bill, sub-part II be omitted.”
The motion was negatived.

Mr. Amarendra Nath Ohattopadhyaya: Sir, I move:

“That in Part I of the Schedule to the Bill, in sub-part II, items Nos. (1) (5), (1) (d), and:
(1) (¢), be omitted.” . :

I pléaded for the deletion of the whole of Part II. Consequently knowing
‘the fate of that amendment, I do plead again to the Honourable the Finance
Member that this amendment on biris, tobacco and snuff be adopted. T have
got no fresh argument to put forward except tins, that tlrese are the very
things wkich affect the masses. Of course, my honourable friend, Mr. Jamna-
das Mehta, said that hookah tobacco is for rich men mainly. T would point
out to this House that generally all-the agriculturists in Bengal smoke hookalr
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tobacco. There is not a single house of an agriculturist that has not this

tokacco. There is not a single house among the middle-class people that does
not have the hookah. Generally speaking every poor man is addicted to the
habit of smoking and every middle-class man also smokes biri. =~ With regard
to snuff, this is a stimulant of intellectual Sanskrit scholars and pandits. They
do not smoke but they take snuff. Finally, when I plead for the deletion of these
three heads from this Act, I plead with the 1dea that by taking away these
taxes, Government will not lose much, and T hope the Honourable the Finance
Member will accept this little amendment.

Sir, 1 move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in Part I of the Schedule to the Bill, in sub-part I, items Nos. (1) (b), (1) (@), and
(1) (e), be omitted.”

The amendment will be discussed on Saturday.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
20th March, 1943.
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